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Glossary 

 
APCD Air Pollution Control Device 

BMWM Bio Medical Waste Management 

CEMS Continuous Emission Monitoring System  

CO Carbon Monoxide 

CO2 Carbon Dioxide 

CPCB Central Pollution Control Board  

CBWTF Common Bio-Medical Waste Treatment 

Facility 

CTE Consent To Establish 

CTO Consent to Operate 

DG Diesel Generator 

ETP Effluent Treatment Plant 

GPS Global Positioning System  

HCF Health Care Facility 

HWM Hazardous Waste Management  

MoU Memorandum Of Understanding  

OCEMS Online Continuous Emission Monitoring 

System 

PLC Programmable Logic Controller 

PM Particulate Matter 

PPE Personal Protective Equipment 

TSDF Treatment Storage Disposal Facility 
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Joint Committee Inspection Report in the matter of 

‘Devis Surgico Vs State of Madhya Pradesh & Ors.’ 
 

 

Hon’ble NGT (CZ), Bhopal vide order dated 01.05.2024 in O.A. No. 

102/2024 ‘Devis Surgico Vs State of Madhya Pradesh & Ors’ directed under Para 

1, 2, 5 and 6 as:- 

1. The grievance of the applicant is noncompliance of the Bio Medical 

Waste Management Rules, 2016 as amended by second amendment Rules 

2019 by respondent no. 3 and the applicant has filed this application with the 

prayer to direct the respondent no. 1 and 2 to ensure the compliance of consent 

cum authorization conditions issued to non-applicant no.3 in case of violating 

the conditions according to rules.  

2. A substantial issue of environment has been raised. Issue notice to 

the respondents. Returnable within four weeks.  

5. We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of:-  

(i)  One representative from the Central Pollution Control Board.  

(ii)  One representative from the Collector, Gwalior (M.P.)  

(iii)  One Representative of Member Secretary, State Pollution Control 

Board, (M.P.)  

6. The Committee is directed to visit the place and submit the factual 

and action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

 

In view of the above directions M/s V.N.S. Solution, Industrial Area 

Malanpur-Ghirongi, District Bhind which is functioning as Common 

Biomedical Waste Treatment Facility (CBWTF) has been visited by the joint 

committee on 5th July, 2024 to assess the factual status of allegations made by 

the petitioner, compliance status of Bio-medical Waste Management, Rules 

2016 and Guidelines issued in this regard from time to time. The joint 

committee comprised of the following officers: 

 

1. Dr. Anoop Chaturvedi, Scientist ‘B’, CPCB, Bhopal 

2. Shri Naresh Chand Gupta, Deputy Collector, Gwalior 

3. Shri R. R. Singh Sengar Regional Officer MPPCB, Gwalior 
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Terms of reference (ToR) to the Joint Committee: 
 

The Terms of the Reference (ToR) to the Joint Committee referred therein the 

Order dated 01.05.2024 of Hon’ble NGT in the above matter inter-alia include 

the following: 

1. Committee shall visit the site, collect relevant information and submit a 

factual report before Central Zonal Bench at Bhopal.  

2. To assess the alleged violations of Bio-medical Waste Management Rules, 

2016 as mentioned in petition, if any on the said area. 
 

In compliance of the above direction, the joint committee visited area 

under question in Bhind district, on 05.07.2024 to assess the factual status of 

allegation made in petition and present compliance status. 

To find out facts as well as to know the extent of problem, the committee 

visited the Common Biomedical Waste Treatment Facility (CBWTF) located at 

Malanpur-Ghirongi Industrial area and nearby area. During visit owner of 

CBWTF Shri Anil Sharma was present and informed about present waste 

management practice and status of legal compliance. Other officials from 

Regional Office, M. P. Pollution Control Board, Gwalior Shri P.R.S. Chauhan 

(Junior Scientist) and Ms. Ragini Yadav (Sub-Engineer) were also present with 

Joint Committee Members.   

To find out the probable and prominent source of the pollutants, the 

committee carried out the source emissions and collected the water sample from 

ETP outlet for analysis. The main contentions of the petitioner are violation of 

BMWM, Rules 2016 and authorization conditions.  

 

To ascertain the compliance status of CBWTF w.r.t. BMWM Rules, 2016 

following points of verification were decided by the committee: -  
 

1. Is Facility having proper infrastructure and capable for treatment and 

handling of Bio-Medical Waste. 

2. Is Facility has obtained legal permissions for its operation i.e. consent, 

authorisation, EC etc. 

3. Is facility collecting the waste from the member HCFs of M/s Devis 

Surgico. 

4. Other issues i.e., Vaccination of workers, record keeping of waste, CEMS 

installation and calibration, TSDF membership etc. 
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During the visit the team also interacted with CBWTF staff that are 

associated with waste management and helpers to find out the awareness level 

and subject knowledge of work assigned, and also tried to fetch out any other 

information which is related to this matter.  

 During visit geographical coordinates, photographs and other relevant 

information were also collected which are incorporated in the report. Photographs 

taken during visit are enclosed as Annexure-C1. 

About the CBWTF 

M/s V.N.S. Solutions, Bhind (MP) having valid consent and authorization 

from MPPCB for its operation. The area allotted to this CBWTF for operating 

BMW Management Services by MPPCB in District Datia and Sheopur. The 

MPPCB order dated 15.06.2023 in this regard is enclosed as Annexure-C2. The 

unit installed one incinerator of capacity 200 Kg/Hr with adequate Air pollution 

control measures. The unit has provided Online Continues Emission Monitoring 

System for measurement of pollutant emitting through the stack. The incinerator 

has temperature control system for primary and secondary combustion chambers. 

The unit has separate storage rooms for storage of yellow and red category BMW 

and separate rooms for storage of incineration ash. For treatment of recyclable 

BMW i.e. red category BMW the unit has Autoclaves of capacity 1200 Ltr./cycle 

and one shredder of capacity 200 kg/Hr. For treatment of wastewater which is 

generated from floor washing, vehicle washing etc. unit has provided 7.5 KLD 

capacity effluent treatment plant (ETP). Treated effluent is reused for plantation 

within the premises. As per annual report of 2023 (4.4.2023 to 31.12.2023) the 

facility has 62 member HCFs out of which 47 are bedded HCFs and covering 

2035 beds and 209 Kg BMW collected and treated per day on average basis. But 

at present time total member HCFs are 83 out of which 55 are bedded HCFs and 

covering 2351 beds and 417 Kg BMW collected and treated per day on average 

basis.   

 

The committee made the following observation during site visit on the 

above mentioned issues:- 

ISSUE 1- Is Facility having proper infrastructure and capable for 

treatment and handling of Bio-Medical Waste. 

 

1. The facility is located in Malanpur-Ghirongi, Industrial area in District Bhind 

at 1.11 acre plot and as per guidelines more than 1.0 acre plot is required for 
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setting up the facility. Presently, the facility catering the services in Datia and 

Sheopur district.  

2. The unit has provided BMW treatment facilities inside a covered shed area. 

The following treatment units were found installed in the plant premises:  
 

 Incinerator 200 Kg/hr (M/s SK India Therm, Sonipat make) 

 01 Autoclave of (1200 ltr/Cycle). 

 01 Shredder of (200 Kg/hr). 

 01 Sharp pit with covered top. 

 ETP of 7.5 KLD 

 03 Vehicles for waste collection and 01 as stand by with GPS 

 tracking system. 

Bio-medical Waste Collection & Storage  

1. The facility has provided three vehicles for collection of waste from different 

part of the area allotted and all the vehicles are GPS enabled and the facility 

has also provided 01 standby vehicle also. The details of online GPS tracking 

is (URL: www.wheelseye.com ID-9752394953). The vehicles have labeled 

with the bio-hazard symbol (as per Schedule IV of the BMWM Rules) and 

displayed the name, address etc. 

2. To store the collected bio-medical waste, the facility provides four separate 

rooms as per colour category. The size of each waste storage room is 10 ft. X 

8 ft. which is quite adequate to store all wastes collected by CBWTF. In waste 

storage room, waste was stacked with clear distinction as per color coding. 

3. The storage rooms are properly ventilated, glazed tiles up to 4 feet height, 

inside floor washing facility connected to ETP and free space to movement 

has been provided by the facility. 

4. One room 15 Ft X 12 Ft provided for treated waste mostly autoclaved plastic 

for shredding. At the time of visit 250 to 300 kg plastic waste found stored. 

Treated and shredded plastic is being sold to authorized recycler i.e. M/s R.S. 

Enterprises, Hapur Haryana.  

5. The CBWTF also provided bar coding facility for end to end tracking of 

waste, however, it is still in initial stage of implementation.  

6. As per the waste collection data of CBWTF it was observed that less quantity 

of plastic waste reached for treatment hence the possibility of its pilferage 

from the HCFs especially from government sector may not be ruled out. 

7. To verify the above facts, log book of waste collection and machine running 

log book have been verified and it was observed that on average basis 417 kg 
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waste collected by the facility each day, in which 371 kg on average basis is 

yellow category which has to be incinerate and remaining is recyclable and 

other waste.  

8. The facility has installed the GPS system in all the waste collection vehicles 

and after verification of GPS data and running log book of the vehicles it 

seems that waste is being collected. As informed by the facility representative 

the vehicles collected waste every day from major generators and alternate 

day from minor generators i.e. non-bedded HCFs but before 48 hours. 

9. The facility has adopted bar code system for tracking of waste movement and 

it was observed that less HCFs are adopting the bar code system and HCFs of 

government sector located in rural areas are yet to adopt the bar code system. 

As a sample bar code details of District Hospital Datia and bar code strips 

used has been collected which is enclosed as Annexure-C3. 
 

Bio-medical Waste Treatment system  

10. It was observed that unit have 200 kg/Hr static type double chamber 

incinerator with 2 second residence time as per certificate provided by 

manufacturer. Copy of the certificate provided by the manufacturer is 

enclosed as Annexure-C4. 

11. At the time of visit, the incinerator was found operational and equipped with 

mechanical feeding system. It is partially operated with PLC system to control 

operations and also fitted with sensors for real time monitoring data capturing 

to send the data to MPPCB server.  

12. The unit has installed 200 kg/Hr capacity incinerator for BMW destruction 

and for disposal of 417 kg of waste maximum 4 Hr/day operation time is 

required including warm-up time hence the present incinerator having 

sufficient capacity to treat the waste. Hence no irregularity was observed 

w.r.to capacity of incineration of waste. 

13. The operation of incinerator and feeding of BMW process was observed by 

the committee. The temperature in primary and secondary chambers was 

found in the range of 8140C to 8370C and 10330C to 10960 C respectively. The 

minimum required temperature in primary and secondary chamber is 8000C 

± 500C and 10500C ± 500C as per the BMWM Rules, 2016.  

14.  During the visit the team also conducted the stack emission monitoring to 

assess the performance of APCD and emission value are given in the table 

below and monitoring report is enclosed as Annexure-C5 : 
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S. 

No. 

Location     PM  
(mg/Nm3) 

      NOx 

(mg/Nm3) 
Remarks 

01 Incinerator stack 36.48 18.10 Emission values complying 

the norms. 
Standard limit  50 400 

    All the emission results were found within the limit, as given in BMWM 

Rules, 2016. Combustion efficiency was calculated during visit from live 

CEMS data and observed values were CO2 4.7% and CO 0.00536% on the 

basis of that combustion efficiency was calculated as 99.8% which is more 

than 99% as given under Schedule-II of BMWM Rules, 2016.  

 

15. The unit has installed thermocouple at appropriate location i.e. in primary 

chamber before admission of secondary air and in secondary chamber, at the 

end of chamber or before admission of dilution medium to cool gas. 

16. To control the Stack Emission from incinerator the unit has provided dry 

scrubber-based emission control technology which is an advanced air 

pollution control technology as compare to traditional wet scrubber. In 

traditional wet scrubber technology waste water is generated as a resultant 

which is requiring further treatment before any reuse. The present APCD 

consist of cyclone separator, dry scrubber, gas cooler, multi-cyclone and bag 

house followed by 30 meter high stack. 

17. The unit has one pre-vacuum type autoclave and capacity is 1200 liter/batch. 

The autoclave was found operational at the time of visit. At the time of visit 

shredder of capacity 200 kg/Hr was found functional and was kept in process 

room fixed on RCC foundation and a separate energy meter has been provided 

for shredder. Manual log book for shredder operation was maintained.  

18. The unit has also provided one pit made up of concrete with cover top. The 

dimension of pit is 8ft. × 6ft. × 6 ft. for disposal of treated waste sharps and 

needles.  

Waste water Treatment system 

19. The major source of waste water generation is floor, vehicle and equipment 

washing for which the unit has provided 7.5 KL capacity ETP which 

comprised of collection pit, chemical dosing tank, coagulation chamber, 

primary settling tank, Pressure sand filter, Activated carbon filter and 

disinfection system. The treated water is being reused in gardening and 

washing purpose inside the plant premises hence ZLD status maintained. At 

the time of visit, no outside discharge of waste water was observed. 
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To assess the functional status of ETP water sample of ETP outlet has been 

collected and analyzed in MPPCB, Laboratory Gwalior. The results of main 

parameters of water analysis is given below and analysis report is enclosed as 

Annexure-C6: 

S. No.                Location pH TSS COD BOD O&G 

1.  7.5 KLD ETP outlet 7.19 30 60 24 3 
All the values given in mg/l except pH   

          On the basis of the above analysis results it can be concluded that none 

of the parameter is showing abnormal values and waste water treatment 

system was working satisfactorily during visit. 

20.  It was observed that the facility has provided vehicle washing platform near 

ETP with impermeable surface and generated liquid effluent is being 

conveyed and treated in an effluent treatment plant.  

21. The unit has provided DG sets of 125 KVA for emergency operation of plant 

and machinery in case of power supply failure. 

22. In view of the above facts, it seems that the facility has required equipment 

and sufficient infrastructure for disposal of presently collected BMW. 

 

ISSUE 2 -  Is Facility obtained legal permissions for its operation i.e. 

consent, authorisation, EC, TSDF membership etc. 

 

1. The facility has valid Consent and Authorization (No.AWHB-57944) up to 

29.02.2028 which is enclosed as Annexure-C7.  

2. The facility has obtained Environmental Clearance vide EC Identification No. 

EC22B032MP123649, File No. 8636/2021, dated 17.08.2022 which is 

enclosed as Annexure-C8.    

3. The unit also obtained the membership of the TSDF, Pithampur for disposal 

of incinerated ash which is enclosed as Annexure-C9.  

 

ISSUE 3 - Is facility collecting the waste from the member HCFs of M/s 

Devis Surgico. 

 

1. M/s Devis Surgico, Antri, Gwalior alleged that M/s VNS Solution, I/A 

Malanpur-Ghironghi, Bhind encroaching his jurisdiction and provided 

membership to HCFs situated in Gwalior district. Regional Office, MPPCB, 

Gwalior informed that M/s Devis Surgico has intimated Regional Office, 

Gwalior by WhatsApp Message regarding unauthorized membership 
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provided by M/s VNS Solution along with copy of membership certificate 

provided to 03 number HCFs of Gwalior district. Regional Office, Gwalior 

immediately issued letter to M/s VNS Solution on dated 25.01.2024 to verify 

the membership certificate issued by them which were received to MPPCB 

through M/s Devis Surgico, which is enclosed as Anneuxre-C10.  But no 

reply of letter submitted by M/s VNS Solution to MPPCB. Thereafter MPPCB 

issued show cause notice to M/s VNS Solution on dated 20.03.2024, which is 

enclosed as Annexure-C11. M/s VNS Solution submitted the reply to 

MPPCB on dated 28.03.2024 which is enclosed as Annexure-C12. M/s VNS 

Solution mentioned in their reply that membership provided by them to only 

those HCFs of Gwalior district, which were never the member of M/s Devis 

Surgico. Thereafter M/s Devis Surgico again submitted a letter to MPPCB on 

dated 04.04.2024 in which it is mentioned that M/s VNS Solution is 

continuously approaching to HCFs of Gwalior district through M.P. Nursing 

Home Association of Gwalior, which is enclosed as Annexure-C13. 

2. MPPCB has taken action against the 03 number HCFs of Gwalior district who 

obtain membership of M/s VNS Solution. The status of action taken is as 

below: 

 

S. No. Name of the HCF Category Action Taken by MPPCB 

01 M/s Life long 

Hospital  

Near Vishal Mega 

Mart, Thatipur, 

Gwalior 

Bedded 

Hospital 

Closer direction issued on dated 14.05.2024 

due to operation of HCF without consent and 

authorization of the Board and disposal of 

BMW through unauthorized vendor. Closer 

direction copy is enclosed as Annexure-

C14. 

02 M/s Biswas 

Multispecialty 

Hospital, Laxmi 

Vihar Colony 

Badagaon, 

Gwalior 

Bedded 

Hospital 

Closer direction issued on dated 14.05.2024 

due to operation of HCF without consent and 

authorization of the Board and disposal of 

BMW through unauthorized vendor. Closer 

direction copy is enclosed as Annexure-

C15. 

03 M/s Kalyani 

Multispecialty 

Hospital, Near 

Bhagwati 

Marriage Garden 

Thatipur Gwalior 

Bedded 

Hospital  

Closer direction issued on dated 06.11.2023 

due to operation of HCF without consent and 

authorization of the Board and disposal of 

BMW by unauthorized manner. Closer 

direction copy is enclosed as Annexure-

C16. 
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3. Shri Anil Sharma from M/s VNS Solution, Bhind informed joint committee 

during visit that after the instruction of MPPCB they discontinued BMW 

collection from HCFs of Gwalior district, however he told that M/s Devis 

Surgico is not able to provide services to all HCFs of district Gwalior, so on 

request of HCFs he had given the waste management services and 

membership.  

4. The CPCB guidelines for installation of new CBWTF as - SPCBs are required 

to conduct GAP analysis with respect to coverage area of the BMW waste 

generation and also projected over a period of mixed arrears, adequacy of 

existing treatment capacity of CBWTF in each coverage area of radius 75 km.  

In case, any coverage requires additional capacity, in such a case, action may 

be initiated by the SPCB for allowing a new CBWTF in that locality without 

interfering with the coverage area of the existing CBWTF and beds covered 

by the existing CBWTF. In view of the above, it is clear that the guidelines are 

exhaustive in nature for economical sustainability of any CBWTF.  

                 However as per observations of the Tribunal in order dated 

15.12.2022 in OA No.900/2022, M/s Rainbow Environments Pvt. Ltd. vs. 

State of Punjab & Ors. as follows:  

 8. In above background, guidelines on the subject are to be understood. 

Object of guidelines being to ensure effective treatment of bio medical 

waste for protection of environment and public health and not merely 

to advance business interest of a Facility by creating monopoly, prime 

concern is bridging of gap in compliance of norms for which free play 

in joints has to be allowed to the statutory prescribed authority under 

the BMW Rules to take effective measures for better compliance and 

coverage, including availability of a Facility close to generation of 

waste and efficiency of existing Facility. ...” 

5. M/s Devis Surgico, Gwalior have total 18549 beds at present and collecting 

the waste from Gwalior area only in 50 Km radius but on another side M/s 

VNS Solution, Bhind at present have total 2351 beds and collecting the waste 

from Datia and Sheopur districts which are located at approximately 80 km 

and 240 km respectively from Malanpur plant location. 

6. The committee also observed that it is the matter of area distribution and 

mutual business competition between two CBWTFs.  
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ISSUE 4 - Other issues i.e., Vaccination of workers, record keeping of 

waste, CEMS installation and calibration, TSDF membership, Green belt 

etc. 

 

1. The facility has done all the necessary vaccination to staff engaged in waste 

collection and treatment i.e. Tetanus Hepatitis-B and COVID.  

2. The unit has installed temperature sensors in incinerator to measure real time 

temperature in primary and secondary chamber. The OCEMS system is 

having LED display and storage arrangement for all the data of primary and 

secondary chamber including temperature.  

3. The overall record keeping was found average and it need improvement 

through digital type of proof rather than manual. Manual log book for 

incinerator, autoclave, shredder and ETP operation were maintained, 

however, as per norms PLC prints out or electronic tamper proof record is to 

be maintained. 

4. The unit has Authorization under HOWM Rules, 2016 and valid till 

29.2.2028.  The hazardous wastes generated from CBWTF are :  

i.  Ash from incinerator (Cat. 37.2) and Wastes or residues containing oil (5.2) 

for disposal of it the unit has obtained the membership of TSDF, 

Pithampur. Copy of the membership valid up to 31.3.2025 is enclosed as 

Annexure-C9.  

ii. Used oil (Cat. 5.1) is to be sold to re-processer authorized by SPCB. 

5. The unit has provided separate room (20 ft. X 12 ft.) for storage of incinerator 

ash adjacent to process area. During visit approximate 500 to 600 kg of ash 

found stored.  

6. The facility initiated the development of green belt at periphery of the plant 

due to rocky strata survival rate of plants is very less. 

7. As per the guideline of CPCB, the unit has installed OCEMS in incinerator 

stack to monitor CO and CO2. Provision for monitoring of temperature in 

primary and secondary chambers was also available. The unit has installed 

M/s Vasthi make CEMS in the stack and also awarded AMC work to principal 

supplier. 

8. The OCEMS details of OCEMS as given below : 

         URL :http://esc.mp.gov.in/iogin 

         User name :VNSSOLUTION 

         Password :VNSSolution@123  

http://esc.mp.gov.in/iogin
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9. The CEMS data available at MPPCB/CPCB website which was verified 

during visit. 

10.  OCEMS data print out of the day of inspection for 24 Hour basis average is 

already enclosed as Annexure-C17 with this report.  

Others Issues: 

1. As informed by facility operator in-spite of organizing awareness program 

and personnel interaction with cleaning staff of HCFs, problem of waste 

segregation at source is not solved. Even some of the HCFs are not willing to 

give their generated wastes and also abstains from obtaining the membership 

of CBWTF.  

2. The facility made MoU with M/s J K Medical waste Chanderi, District Ashok 

Nagar for disposal of waste during any breakdown which is enclosed as 

Annexure-C18. 

3. As per BMWM Rules, 2016 every municipal body is required to collect house 

hold BMW from their jurisdiction & disposed it off through authorized 

CBWTF of the area but municipal bodies are not serious about this concern. 

As informed by CBWTF the status of membership obtained by Municipal 

Bodies situated within Regional Office, MPPCB, Gwalior is as follows : 

 

Name of 

District 

Authorized CBWTF Municipal Bodies 

having CBWTF 

Membership 

Municipal Bodies not having 

CBWTF Membership 

Gwalior M/s Devis Surgico None Gwalior, Dabra, Pichhore, 

Bhitarwar, Antri, Bilaua, 

Mohna 

Datia M/s VNS Solution Datia, Sewda, 

Indergarh 

Badoni, Bhander 

Sheopur M/s VNS Solution None Sheopur, Baroda, Vijaypur 

Morena M/s JRR Waste 

Management Pvt. 

Ltd. 

None Morena, Joura, Kailaras, 

Sabalgarh, Banmore, Ambah, 

Porsa, Jhundpura 

Bhind M/s JRR Waste 

Management Pvt. 

Ltd. 

Bhind, Gormi Gohad, Alampur, Phoop, 

Akoda, Lahar, Mehgaon, 

Daboh, Mau, Mihona, Raun, 

Malanpur 
  

Action Taken by MPPCB 

          MPPCB already issued notice to M/s VNS Solution and closer direction 

to HCFs who obtained the membership of M/s VNS Solutions.  
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Conclusion :  

       M/s VNS Solutions Bhind possess valid consent and authorization from 

MPPCB for its operation and is established on 1.11 Acres of land. The Unit 

has installed one incinerator of 200 kg/hr., autoclaves of 1200 Liter/Cycle and 

one shredder of 200 kg/Hr. with one sharp pit. For treatment of wastewater, 

the Unit has provided 7.5 KL/Day effluent treatment plant. The unit also have 

3 vehicles which are enabled with GPS and also initiated the bar-coding 

system. The installed capacity of incinerator is 4000 kg/day if operate on 20 

Hr./day however it is being operate only at its 10% capacity and approx. 90% 

capacity still remained. This indicates that the plant has a significant capacity 

to handle more waste. Hence, presently unit have sufficient infrastructure to 

treat the BMW as per quantity given in authorization.  

 To control the emission from the stacks, the unit has provided proper 

APCD which is sufficient to control emission if operated properly and stack 

emissions values were also found to be in desired limit. 

   The committee also consensuses that it is the matter of area distribution and 

mutual business competition between two CBWTFs rather than any 

environmental concern.   

However, the committee recommended the following points for further 

improvement in CBWTF operations. 

Recommendation:- 
 

      On the basis of the monitoring and inspection conducted by Joint Committee 

on 6th July, 2024 the following recommendations may be communicated to 

CBWTF for further improvement: 

1. To provide BMW Management Services only to HCFs falling within 

the area of authorization demarcated by MPPCB. 

2. To provide all necessary help to State Government regarding 

awareness, training and establishment of bar code system. 

3. To inform the name of the HCFs in writing to MPPCB those who are 

not giving their generated waste, have not obtained the membership and 

not adopting the bar code system so far. 

4. Proper record of ash generation and disposal should be maintained and 

all the ash should be stored inside the room with proper locking 
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arrangement. 

5. To organize more awareness activity and interaction with member 

hospitals so that waste could be segregated properly at source. 
 

6. The ULBs of the CBWTF jurisdiction may obtain the membership for 

proper disposal of BMW generated from households and CBWTF may 

facilitate the same. 

 

Dr. Anoop Chaturvedi 

Scientist ‘B’ Regional Directorate 

CPCB, Bhopal  

Naresh Chandra Gupta 

Deputy Collector  

Gwalior                     

R. R. Singh Senger 

Regional Officer 

M.P. Pollution Control Board, Gwalior 
 

 

 

 

 



Annexure-C1 

Photograph of the committee visit 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

 

 

 

 

 

 

Visit of committee at M/s VNS Solution, CBWTF 
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View of incinerator with feeding system 

View of Autoclave 1200 Ltr/Cycle 
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 View of Shredder 

 View of ETP 7.5 KLD 
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 View of vehicle washing area near ETP 

 View of CEMS installed  Temperature of incinerator 

17



 

 

 

 

 

 

 

 

 

 

 

 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 View of waste storage area 

 View of ash storage area 
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 View of waste collection vehicle 

 Committee at ETP site 
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VNS SOLUTION
240, JtWAJt NAGAR, GWALTOR -47401't, M.P.. tNOlA.

Pfiono: +91 9752394953 Mobila: +91 9752394953
Email: vnssolution@gmail.com Web: httpsrtlns.cbwtf.in

Bio Medical Waste Collection Record

ICF tllmr i DISTRICT HOSPIIAL DATIA (CIUL SURGEON) (DTA-OOO21)

tCF Addrr.3 I DISTRICT HOSPITAL DATIA

uration; 01-Jurt2024 to 3GJurF2024 Bed No: 350

-..)',.11o".-= ,-*\ .D -* - 1E" *ii-F..= ii:r -\7vlts soLuYrorr

Collectlon
Dato &

Coordinates

0*Jun-2O24

os-Jun-2024

07-Jun-2O24

lGJun-2O24

12-Jun-2O24

1+Jun-2O24

1*Jun-2O24

17-Jvn-2024

'lg-Jun-2O24

21-Jun-2O24

24-Jun-2024

26.Jun-2024

2gJun-2024

2*Jurv2O24

TOTAL

*
\,

Y6llow Red Blue White Yellow C

Weight
(KG)

Bags Weight
(KG}

Bags Weight
(KG}

Bags Woight
(KG)

Bags Weight
(KG)

Bags

Challan No.

Bag

106{-0021 25.000 ,| 15.000 1 20.000 0 0.000 0 0.000 3

't0.000 0 0.000 0106-4-0023 1 18.000 1 10.000 ,| 0.000

106-4-0025 20_000 1 11.000 1 10.000 0 0.000 0 0.000 3

,| 10.000 1 4.000 10.000 0 0.0o0 n 0.000 3

1 10.000 1 10.000 0 0.000 0 0.000 310644027 1 20,000

'l 35.000 1 15.000 'l 15.000 0 0.000 0 0.000 3106{-0028

3'10G4-0029 1 20.000 'I 1 10.000 0 0 0.000

'I 15.000 1 8.000 1 10.000 0 0.000 0 0.000 3106-4-0030

20.000 1 7.000 1 10.000 0 0.000 0 0.000 310G4-0031 1

106-4-0032 ,l 22.OOO 1
,| 0 0.000 0 0.000 3

,| 5.000 10.000 0 0.000 0 0.000 3106-4-0033 1 10.000 1

'r06-4-0034 1 35.000 1 10.000 1 0 0.000 0

,| 18.000 1 8.000 1 10.000 0 0.000 0 0.000106-4-003s

2 '15.000 10.000 2 10.000 0 0.000 0 0.000 6

169{002 D 35.000 3.000 3 16.000 1 3.000 0 0.000 't1

'16 't76.000 03'18.000 '136.000 18 1 3.000 0.000 56

Total

Weight

60.000

38.000

41.000

24.000

40.000

65.000

40.000

37.000

42.ON

25.000

60.000

36.000

35.000

57.0@

633.000

NS Solution
Thls is a computer generatcd report dosc not rcqulre any slgnature.

0&Jun-2024

1

1

11064-0026

10.000 0.000

10.000 10.000

15.000 0.000 3

10G9.0001

1

21

33.0@

I
\

Annexure-C3
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DISTR47567l MPBHOOO21

YELLOW 800021100365

ilfl il il ililililililt lil ilt
DISTR475671MPBHOOO21

YELLOW 800021100396

YELLOW 800021100426

rilllril il[lilt[fi[[il il
DISTR475671MPBHOOO2l

YELLOW 800021100457

YELLOW 800021100488

YELLOW 800021100334

ilflililililililililtillilt
DtsTR475671MPBH00021

YELLOW 800021100372

il[ilil!ililililIt!ililtilil
DlsTR475671MPBH00021

YELLOW 800021100402

DISTR475671MPBHOOO21

YELLOW 800021100433

DrsTR475671MPAH00021

YELLOW 80002't 100464

DISTR475671MPBHOOO2l
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YELLOW 80002110061 7
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YELLOW 800021100358

YELLOW 800021100389

DtsTR475671MPBH00021

YELLOW 800021100419
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YELLOW 800021100440

DlsTR475671MPBH00021

YELLOW 800021100471

DtsTR475671MPBH00021

YELLOW 800021.100501
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ilfiilililflililflilIItflill
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REGIONAL LABORATORY

M. P. P OLLT] TI O]Y C ONTROL B OARD
D.D. Nagar, Housing Board Colonl, Gwalior (M.P.)

AIRMONITORING REPORT

Af)o r-*u \-e-c-g

REPORT NO. 93 (A)

NAME OF INDUSTRY- M/S_VNS SOLUTION COMMON BIO MEDICAL WASTE
TRIATMENT PLANT , MALANPUR GHIRONGI , DIST- BHIND

1. DATE OF MONITORING 0 5 0 7 2 0 2 4

2.DATE OF ANALYSIS 0 5 0 7 0 ) 4

3. SAMPLE COLLECTED BY: Shailesh Baraiya ( Sampler)
4. REF'ERENCE :

5. STACK MONITORING RESULT : P.R.S Chf,uhrn,Jr.Scientist,MPPCB,cwalior

Shailesh Baraiya (Sampler)
A)

.1. Stack I INCINERATOR Stack
* Stack II ----

Characteristics Unit Stack I Stack
1. Particulate matter PM Mg/NM3 36.48
2. Nitrogen oxide NOz Ms,t{M3 18.10
3. Sulfur dioxide SO: MsfNMl
4. Others Ms,t',IM3

B) AMBIENT AIR MONITORING RESULT:
a I Near Adminstration Building
.l II Near ETP Side, in plant premises

1. Irdicates that the yalues exceed the permissible limits Prescribed in Gazette

Notification Year 2009.

S. Baraiya
(Sampler)

P.R.S. uhan

Pararneters Unit (r) (ID

1. Repairable
Suspended Particulate
matter PMro

RSPM pg/ M3 s8.38 71.45

2. Sulfur dioxide SOz lrs/ M3 12.45 12.16
3. Nitrogen oxide NOz l!s/ M3 19.68 19.9s
4. Carbon Mono Oxide CO lrs/ M3
5. Others u.s/ M3

(Jr. Scientist)

2
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SAMPLE FROM:- MIS VNS Solution Pvt. Ltd. Malanpur dist. Bhind (m.p.) 
DESCRIPTION OF SAMPLE 

S.NO. 

1 

1 

2 

4 

5 

6 

7 

8 

10 

12 

Remark 

ETP Outlet 

Temperature 
PH 

PARAMETERS ANALYSED 

REGIONAL LABORATORY 

M.P.POLLUTION CONTROL BOARD 

D.D. Nagar, Housing Board Colony, Gwalior (M.P.) 

Appearance 
Colour 

Odour 

Total Solids 

Total Dissolved Solids 

Suspended Solids 

Chloride (as Cl) 

Oil & Grease 

Chemical Oxygen Demand 

WATER ANALYSIS REPORT 

DATE OF 
COLLECTION 

Sample Analyzed By 

05/07/2024 

Biochemical Oxygen Demand (3days at 27C) 

Arvind kumar 

Chemist 

DATE OF 
RECEIPT 

|Indicates that the values exceed the permissible limits. 

05/07/2024 

DATE OF 
ANALYSIS 

06/07/2024 

UNIT 

pH Unit 

Pt co scale 
Threshold No. 

Mg/l 

Mg/l 

Mg/l 

Mg/l 

Mg/l 

Mg/l 

Anoexyre- c6 

Mgl 

REPORT NO.-295 

COLLECTED BY 

P.R.S.Chauhan (jr. 
Sc.) In Prensce of 

Anoop chatuervedi 
(CPCB) 

RESULT 

24 

7.19 

clear 

colourlesS 

odourfree 

299 

269 

30 

51 

24 

60 

3 

P.R.S.Chauhan 
(Jr.Scientist) 
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Consent Order M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16 MP 

Tele : 0755-2466191, Fax-0755-2463742 

Page: 1 / 

10 

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 

 

 

 
 

 

 

 

 

 
 

 

 

To,  
The Occupier, 

M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, 

Plot No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, 

Tal . & Dist : Bhind (MP) - 477117 

Subject:      Grant of Consent to Operate-Fresh under section 25 of the Water (Prevention & Control of Pollution) Act, 1974, under 
section 21 of the Air (Prevention & Control of Pollution) Act, 1981, Authorization under Hazardous and other Waste 

(Management & Transboundary Movement) Rules, 2016 and Authorization under Bio-Medical Waste Management Rules, 

2016. 

Ref: Your Consent to Operate-Fresh Application Receipt No. 1260815 Dt. 17/02/2023 and last communication received on Dt. 
28/02/2023. 

 

With reference to your above application for Consent to Operate-Fresh has been considered under the aforesaid Acts and 

existing rules therein. The M. P. Pollution Control Board has agreed to grant Air/water consent, BMW Authorization and HOWM 

Authorization up to 29/02/2028, subject to the fulfillment of the terms & conditions incorporated in the CTE -54483 was issued vide 

outward no 113818 dated 21/10/2021 and as enclosed with this letter. 

 
SUBJECT TO THE FOLLOWING CONDITIONS  :- 

a. Location: Plot No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, Tal . & Dist : Bhind (MP) - 477117 

b. The capital investment : Rs. 2.05 Crore 

c. Activity Capacity: 

Activity Equipment CCA Capacity 
Common Bio-Medical Waste Treatment Facility INCINERATOR 1 x 200 Kg/hour 

AUTOCLAVE 1 x 200 Kg/hour 

SHREDDER 1 x 200 Kg/hour 

ETP 7.5 KLD 

D.G. Set 125 KVA 

 
Note:- 1. For any change in above CBWTF shall obtain fresh consent from the board. 

2. As requested by the PP the Datia & Sheopur Districts are being allotted to this CBWTF. 

. 

The Validity of the consent is up to 29/02/2028 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 

 

 
Enclosures:- 

* Conditions under Water Act 

* Conditions under Air Act 
* Conditions under Hazardous Rules 

* Conditions under BMW Rules 

* General conditions 

PCB ID: 142841 CONSENT NO: *** 
CCA-Fresh Validity 

W/A:29/02/2028 
BMW: 29/02/2028 

HoWM: 29/02/2028 

RED-SMALL 

Consent No:AWHB-57944Outward No:117791,04/04/2023

By the order of Chairman, MPPCB

CHANDRA MOHAN THAKUR
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # YXDM9J99AO

Annexure-C7
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Consent Order M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16 MP 

Tele : 0755-2466191, Fax-0755-2463742 

Page: 2 / 

10 

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 

 

 

pH 

Suspended Solids 

BOD 3 Days 270C 

COD 

Oil and grease 

Between 

Not exceed 

Not exceed 

Not exceed 

Not exceed 

5.5 – 9.0 

100 mg/l. 

30 mg/l. 

250 mg/l. 

10 mg/l. 

TDS 

Chlorides 

Bio Assay Test 

Not exceed 

Not exceed 

2100 mg/l. 

1000 mg/l. 

Bio Assay Test 90% survival of fish in 100% 

effluent after 96 hours. 

 
 

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :- 

1. The daily quantity of trade effluent shall not exceed 0.000 KL/day, and the daily quantity of sewage shall not exceed 

7.100 KL/day 

2. Trade Effluent Treatment:- 

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards- 

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable. 

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

pH Between 6.5 – 9.0 

Suspended Solids Not exceed 100 mg/l. 

BOD 3 Days 270C Not exceed 30 mg/l. 

COD Not exceed 250 mg/l. 

Oil and grease Not exceed 10 mg/l. 

Fecal Coliform Not exceed 1000 ( MPN/100 ml) 

 
 

Sr Water Code (Kilo Ltr per Day) WC : 15.000 WWG : 7.100 Water Source 
1 Domestic Purpose 12.000 7.100 SIDC 

2 Floor / Utensils / Other Washing 3.000 0.000 SIDC 

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, process & domestic purposes and data shall be 

submitted online through XGN monthly patrak/statements. The unit shall also monitor the treated wastewater flow and 

report the same online through monthly patrak/statements. 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions. 

9. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line through the link “Periodic Compliances” provided on XGN. 

10. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 

11. Prohibition of bypass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
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and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or 
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

12. CBWTF management shall submit the information on line through the link “Periodic Compliances” provided on XGN 

in reference to compliance of consent conditions. 

 

13. Surface drain network must be kept separate & unit shall ensure that under no circumstances drains/pipes carrying waste 

water shall be connected to the surface drain. 

 
 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :- 

1. The applicant shall provide comprehensive air pollution control system and same shall be operated & maintained 

continuously so as to achieve the level of pollutants to the following standards:- 

 
Name of section Capacity Stack 

height(mtrs) 

Fuel Control equipment installed P.M, HCl, NO2, Hg 

(mg/Nm3 ), Dioxin & 

Furons (ngTEQ/ Nm3) 

Incinerator 200 Kg/hr 30 HSD Bag Filter, Multi Cyclone 50, 50,400,0.05, 0.1 

D.G. Sets 125 KVA 6 HSD Acoustic enclosure As per MoEF&CC /CPCB 
Guidelines 

 
2. Emission Standards 

 

S.No. Parameter Standards 

1 2 3 4 

 Limiting concentration 
in mg/Nm

3
 unless stated 

Sampling duration in minutes unless stated 

1 Particular matter 50 10 or 1 NM
3
 of sampling volume, which is more 

2 Nitrogen Oxides and 
NO2 expressed as NO2 

400 30 for online sampling or grab sample 

3 HCl 50 30 or 1 NM
3
 of sample volume, whichever is more 

4 Total Dioxins and 

Furans 

0.1 ng TEQ/NM
3
 

(at 11% O2) 

8 hours or 5 NM
3
 of sample volume, which is more 

5 Hg and its compounds 0.05 2 hours or 1 NM
3
 of sample volume, which is more 

 
a. Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached with the necessary 

monitoring facilities as per requirement of monitoring of generation parameters as notified under the Environment 

(Protection) Act, 1986 and in accordance with the CPCB guidelines of emission regulation Part-II. 

b. Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel, Compressed Natural Gas, Liquefied 

Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the incinerator. 

c.  The occupier or operator of a common bio-medical waste treatment facility shall monitor the stack gaseous emissions 

(under optimum capacity of the incinerator) once in three months through a laboratory approved under the Environment 

(Protection) Act, 1986 and record of such analysis results shall be maintained and submitted to the prescribed authority. In 

case of dioxins and furans, monitoring should be done once in a year. 

d. All monitored values shall be corrected to 11% Oxygen on dry basis. 

e. Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants. 

f. Incinerators (combustion chambers) shall be operated with such temperature, retention time and turbulence, as to achieve 

Total Organic Carbon content in the slag and bottom ashes less than 3% or their loss on ignition shall be less than 5% of 

the dry weight. 

g. The occupier or operator of a common bio-medical waste incinerator shall use combustion gas analyzer to measure 

CO2, CO and O2. 
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3. Ambient air quality at the boundary of the unit premises shall be monitored and reported to the Board regularly on 

quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³ 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) - 60 µg/m³ (PM2.5 µg/m³ 24 hrs. basis) 

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³ 

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³ 

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³ 

 

4. CBWTF shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of 

CPCB. In no case monkey ladder shall be allowed as stack monitoring facility. 

5. The CBWTF shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

6. The CBWTF shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. All fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be 

plugged or sealed or made airtight to avoid the public nuisance. 

7. The CBWTF shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 

spillages etc. 

9. CBWTF shall take effective steps for extensive tree plantation within or around the unit premises for general 

improvement of environmental conditions and as stated in additional condition 

 

10. CBWTF shall write its name on stack with heat resistant paint. 
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CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND 
TRANSBOUNDARY MOVEMENT) RULES, 2016:- 

FORM-2 
[See rule 6 (2) ] 

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO 

THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL 

FACILITIES 

1. Number of authorisation and date of issue : 

2. Reference of application (No. and date) : 

 

 
COF-1260815, dt: 17/02/2023 

3. The Occupier of M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, is 

hereby granted an authorisation for generation, collection, reception, storage, transport, disposal of hazardous or other 

wastes on the premises situated at- Plot No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, Tal . & Dist : 

Bhind (MP) - 477117 

Details of Authorisation 
 

Category of Hazardous Waste Authorised mode of disposal Quantity 

(ton/annum) 

Wastes or residues containing oil (5.2) Sent to TSDF 0.020-M.T. 

Ash from incinerator and flue gas cleaning residue (37.2) Sent to TSDF 3.600-M.T. 

Used or Spent Oil (5.1) To be sold to authorized Re-processors/ 
Recycler authorized with SPCB. 

0.200-M.T. 

(1) The authorisation shall be valid for a period up to 29/02/2028. 

(2) The authorisation is subject to the following general and specific conditions 

A. General conditions of authorisation: 
1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules 

made there under. 

 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State 

Pollution Control Board. 

 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except 

what is permitted through this authorisation. 

 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the 

person authorised shall constitute a breach of his authorisation. 

 
5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being 

granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible 

impacts and also carry out mock drill in this regard at regular interval of time; 

 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on 

Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and 

Penalty 

 
7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the 

facility. 

 

8. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or 

utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of 

authorisation. 

 

9. An application for the renewal of an authorisation shall be made as laid down under these Rules. 

 

10. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and 
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Climate Change or Central Pollution Control Board from time to time. 

 
11. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

 

B. Specific conditions: 
1. The CBWTF shall display the information on hazardous waste generated on notice board of size 6’ x 4’ (in Hindi 

& English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the 

plant, including wastewater, air emission and hazardous wastes. 

2. Ash from incineration of biomedical waste shall be disposed of at common hazardous waste treatment and disposal 

facility. 

3. Facility shall obtain membership of TSDF & submit the same to the Board. 

Additional Haz condition:- 

1. The CBWTF shall obtain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to 

the board. 

2. Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned 

in the application by the person authorized shall constitute a breach of this authorisation. 

3. The unit shall maintain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the 

annual return in Form-4 as per rule 6(5) 20(2) to this office on or before 30th june every year and preferably before 

30th April. 

4. The information regarding quantity of hazardous wastes generated and its analysis report should be sent to the 

Board online at least annualy. 

5. Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site. 

6. The authorized person shall inform the name and address of the contact person / occupier responsible for 

hazardous waste management. 

7. In case of importing Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in 

advance in Form-6, for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste 

(Management and Transboundary Movement) Rule 2016 as amended up to date. 

8. In the event of any accident due to handling of hazardous wastes, the authorized person must inform immediately 

to the Regional Office & Head office of the board on fax/telephone/email-it_mppcb@rediffmail.com about the 

incident and detail report should be sent in Form No.5 as per Rule-10 of Hazardous and other Waste (Management 

and Transboundary Movement) Rule 2016 as amended upto date. 

Packing, Labeling & Transportation of Hazardous wastes :- 

 

(i) The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the 

hazardous waste are packaged and labeled, based on the composition in a manner suitable for safe handling, storage 

and transport as per the guidelines issued by the Central Pollution Control Board vide - October 2004 & conditions 

issues from time to time. 

(ii)  The labeling and packaging shall be easily visible and be able to withstand physical conditions and climate 

factors. 

(iii) The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules made by 

the Central Govt. under the Motor Vehicle Act 1988 and other guidelines issued from time to time in this regard. 

(iv) In case of transportation of hazardous wastes through a State other than the State of origin or destination, the 

occupier shall intimate the concerned State Pollution Control Board before he hands over the hazardous wastes to 

the transporter. 

(v) The occupier shall provide the transporter with seven copies of the manifest as per the colour codes as per rule 19(1). 

(vi) The occupier shall forward copy 1 (white) to the State Pollution Control Board and in case the hazardous wastes is 

likely to be transported through any transit State, the occupier shall prepare an additional copy each for intimation to 

such State and forward the same to the concerned SPCB before he hands over the hazardous wastes to the 

transporter. 

(vii) No transporter shall accept hazardous wastes from an occupier for transport unless copies 3 to 7 of the manifest 

accompany it. 

(viii)  The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the operator of the facility along 

with the waste consignment. 
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FORM –III 

(See rule 10) 

AUTHORISATION 

(Authorisation for operating a facility for collection, reception, treatment, storage, transport 
and disposal of biomedical wastes) 

 

1. File number of authorisation and date of issue - COF-1260815, dt: 17/02/2023. 

2. M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, an occupier of the CBWTF located at Plot 

No. 16 GAA, Malanpur Ghirongi Notified Industrial Area, Tal . & Dist : Bhind (MP) - 477117 is hereby granted an authorisation for 

following activities:  

 

 Collection,

 Storage,

 Packaging
 Reception

 Transportation
 Treatment or processing or conversion
 Disposal or destruction

 

3. M/s. Common Bio Medical Waste Treatment Facility (CBWTF) of M\s. VNS Solution, an occupier of the CBWTF is hereby 

authorized for handling of biomedical waste as per the capacity given below; 

 

(i) Number of beds of HCF: -- 

(ii) Number healthcare facilities covered by CBMWTF: -- 

(iii) Installed treatment and disposal capacity: -- 200 Kg per hour (Incinerator) 

Area or distance covered by CBMWTF: -- Datia & Sheopur Districts are being allotted to this CBWTF. 

(iv) Quantity of Biomedical waste handled, treated or disposed: -- 

 
Type of Waste Category Quantity permitted for Handling 

(Kg/day) 

 

Yellow -- 2000.00 

Red -- 550.00 

White (Translucent) -- 150.00 

Blue -- 500.00 

 

3. This authorization shall be in force for a period up to 29/02/2028. 

 

4. This authorisation is subject to the conditions stated below and to such other conditions as may be specified in the rules for the time being 

in force under the Environment (Protection) Act, 1986. 

 

Terms & Conditions of Authorization :- 

 

1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules made there under. 

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the prescribed authority. 

3. The person authorized shall not rent , lend, sell, transfer or otherwise transport the biomedical wastes without obtaining prior 

permission of the prescribed authority. 

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application by the person authorize 

shall constitute a breach of his authorization. 

5. It is duty of the authorize person to take prior permission of the prescribe authority to close down the facility and such other terms 

and conditions may be stipulated by the prescribed authority. 
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The additional conditions for CBWTF shall be as follows: 
 

1. The grant of this authorization is subject to the terms and conditions granted to the Facility. 

2. The occupier of the facility shall operate and maintain CBWTF as per guidelines of Central Pollution Control Board 2016 for 

CBWTF. The operational conditions such as temperature, air Feed rate, retention time etc and air pollution control 

arrangement of the incinerator shall be ensured as per Schedule-II of Bio Medical Waste Management Rules, 2016. 

3. The person authorized shall ensure that the treated effluent shall conform to the standards prescribed in Schedule - II of rules and 

submit report to Board on quarter yearly basis. The occupier of the facility shall fully utilize the treated effluent within their premises 

for plantation purposes, etc. 

 

4. The occupier of C.B.W.T.F. shall carry out stack emission test of incinerator, incinerator ash test, validation test of autoclave and 

applicable parameters of effluent being discharged from the ETP quarter yearly from NABL accredited laboratory and submit the 

quarter yearly report to the Board. 

 

5. A separate log book for the operation and maintenance of the incinerator, autoclave, shredder & ETP shall be kept and shall be made 

available for inspection any time. 

 

6. The transportation vehicle for carrying the waste to the facility shall be specially designed as per Central Pollution Control Board 

(CPCB) guidelines for CBWTF. The vehicle shall also be properly installed GPS, labelled with the related symbols etc. as per rules. 

 

7. The collection and transportation of the BMW the C.B.W.T.F. shall be ensured in accordance with the Rule 7 & 8 of BMW Rules. 

Its treatment & disposal shall be as per Schedule-I of Rules2016. 

 

8. The person authorized shall maintain categories wise records of Bio-Medical Waste received, treated & disposed at CBWTF as per 

Schedule-I of the Bio-Medical Waste Management Rules, 2016 and should submit the annual return in Form-IV-A by 30th of June 

every year as per the rule 13 to the Head office and Regional office of the Board. 

 

9. The person authorized shall store incineration ash safely and dispose it through TSDF, Pithampur as per guidelines of CPCB. 

 

10. The C.B.W.T.F. operators shall inform about such health care units that are not handling and segregating Bio-Medical Waste 

properly and the same shall be communicated to the Board from time to time. 

 

11. The C.B.W.T.F. operator shall establish bar coding and global positioning system for handling of bio-medical waste as per 

BMWM Rule, 2016. 

 

12. The C.B.W.T.F. operator shall install and ensure the operation/calibration of CEMS in facility and should ensure connectivity with 

SPCB/CPCB server. And also install the PTZ cameras showing ETP, BMW storage area and Stack Emission conditions regarding. 

 

13. The C.B.W.T.F. operator shall display authorization order, Annual report etc. on its website. 

 

14. The C.B.W.T.F. operator shall ensure collection of biomedical waste on holidays also. 

 

15. The C.B.W.T.F. operator shall operate incinerator to achieve the standards for retention time in secondary chamber as per BMWM 

Rule, 2016. 

 

16. The person authorized shall maintain good housekeeping, regular cleaning of storage room & sharp pit etc. to avoid odour 

nuisance. 

 

17. The Facility shall submit a fresh application for renewal of authorization with requisite fee before 90 days of expiry of this 

authorization with compliance report of conditions mentioned in original authorization letter and its subsequent renewal letter. 

 

18. Mercury waste shall not be mixed with BMW, shall be collected, segregated & stored into separate containers and it shall be 

disposed off in accordance with provisions of the Hazardous and Other Waste (Management, and Transboundary Movement) Rules, 

2016. 

 

19. The occupier of the facility shall ensure that the all CBWTF equipments like incinerator, autoclave, shredder etc shall fulfill all the 

requirements of the Bio-medical Waste Management Rules,2016 and the criteria for combustion efficiency, primary and secondary 

temperature, emission and effluent quality standards, standards for autoclaves etc shall be compliant with the provisions of the 
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Schedule II of the Rules as well as the guidelines published by Central Pollution Control Board from time to time. 

 

20. The CBWTF Facility shall comply with all the conditions mentioned in EC issued to them by MPSEIAA. 

21. CBWTF shall install and maintain “Outdoor HD Industrial grade IP (Internet Protocol) cameras with Pan-Tilt-Zoom (PTZ) feature, 

minimum focal length 20X with night vision facility and tamper proof mechanism” at ETP outlets, BMW/hazardous waste storage 

sites and chimney of the unit to display all emission sources and effluent discharge points and connect the same with Environment 

Surveillance Centre, M.P. Pollution Control Board Bhopal for remote surveillance. 

 

22. The Board reserves all the right to amend/cancel/revoke the condition of this authorization in part or whole as and when deemed 

necessary. Facility shall be responsible for any violation of provisions of Bio-Medical Waste Management Rules, 2016 and shall be 

liable for prosecution and punishment as per the provisions of Environmental (Protection) Act, 1986. 

 

23. STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE.- 

The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste. 

 

(a) When operating a gravity flow autoclave, medical waste shall be subjected to: 

(i) a temperature of not less than 121° C and pressure of 15 pounds per square inch (psi) for an autoclave residence time of not less 

than 60 minutes; or 

(ii) a temperature of not less than 135° C and a pressure of 31 psi for an autoclave residence time of not less than 45 minutes; or 

(iii) a temperature of not less than 149° C and a pressure of 52 psi for an autoclave residence time of not less than 30 minutes. 

 

(b) When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three pre-vacuum pulse to purge the 

autoclave of all air. The air removed during the pre-vacuum, cycle should be decontaminated by means of HEPA and activated carbon 

filtration, steam treatment, or any other method to prevent release of pathogen. The waste shall be subjected to the following: 

(i) a temperature of not less than 121°C and pressure of 15 psi per an autoclave residence time of not less than 45 minutes; or 

(ii) a temperature of not less than 135°C and a pressure of 31 psi for an autoclave residence time of not less than 30 minutes; 

 

(c) Medical waste shall not be considered as properly treated unless the time, temperature and pressure indicators indicate that the 

required time, temperature and pressure were reached during the autoclave process. If for any reasons, time temperature or pressure 

indicator indicates that the required temperature, pressure or residence time was not reached, the entire load of medical waste must be 

autoclaved again until the proper temperature, pressure and residence time were achieved. 

 

(d) Recording of operational parameters: Each autoclave shall have graphic or computer recording devices which will automatically 

and continuously monitor and record dates, time of day, load identification number and operating parameters throughout the entire 

length of the autoclave cycle. 

 
(e) Validation test for autoclave: The validation test shall use four biological indicator strips, one shall be used as a control and left at 

room temperature, and three shall be placed in the approximate center of three containers with the waste. Personal protective 

equipment (gloves, face mask and coveralls) shall be used when opening containers for the purpose of placing the biological 

indicators. At least one of the containers with a biological indicator should be placed in the most difficult location for steam to 

penetrate, generally the bottom center of the waste pile. The occupier or operator shall conduct this test three consecutive times to 

define the minimum operating conditions. The temperature, pressure and residence time at which all biological indicator vials or 

strips for three consecutive tests show complete inactivation of the spores shall define the minimum operating conditions for the 

autoclave. After determining the minimum temperature, pressure and residence time, the occupier or operator of a common 

biomedical waste treatment facility shall conduct this test once in three months and records in this regard shall be maintained. 

 

(6) Routine Test: A chemical indicator strip or tape that changes colour when a certain temperature is reached can be used to verify 

that a specific temperature has been achieved. It may be necessary to use more than one strip over the waste package at different 

locations to ensure that the inner content of the package has been adequately autoclaved. The occupier or operator of a common bio 

medical waste treatment facility shall conduct Routine test during autoclaving of each batch and records in this regard shall be 

maintained. 

 

(7) Spore testing: The autoclave should completely and consistently kill the approved biological indicator at the maximum design 

capacity of each autoclave unit. Biological indicator for autoclave shall be Geobacillusstearothermophilus spores using vials or spore 

Strips; with at least 1X106 spores. Under no circumstances will an autoclave have minimum operating parameters less than a residence 

time of 30 minutes, a temperature less than 121
o
 C or a pressure less than 15 psi. The occupier or operator of a common bio medical 

waste treatment and disposal facility shall conduct this test at least once in every week and records in this regard shall be 

maintained. 
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GENERAL CONDITIONS: 

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not to cause any 

nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. If required. 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the 

representation of credentials: 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board. 
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent. 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent. 

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 

e. To sample at reasonable times any discharge or pollutants. 

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / partner / 

directors / proprietor shall immediately apply for the consent with new requisite information. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive privileges, nor 

does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or regulations. 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement shall be 

made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to the production and 

shall remain tripped till such time unless the pollution control device/devices are made functional. The record of electricity consumption 

for running of pollution control equipment shall be maintained and submitted to the Board every month 

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under the 

provisions of BMWM Rules, 2016 or Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the unit separately 

and have to comply separately as per there Act / Rules. 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 

 

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the environmental 

compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st March on or before 30th 

September every year to the Board. 

 
9. Industry shall obtain membership of Emergency Response Center of the Board if needed. 

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the imposition of 

criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

11. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole or in part 

during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

12. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and necessary 

action will be initiated against the industry. 

Additional condition:- 

1. CBWTF unit shall submit Dioxin and Furans testing report. 

2. CBWTF shall dispose solid and Hazardous generated and stored on the premises as per the relevant rules and their provisions. 

3. PP shall treat and dispose the plastic waste as per the Bio-Medical Waste Management Rules, 2016 and comply with the provisions of the 

Plastic Waste Management Rules, 2021 during the same. 

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974, The Air (Prevention & Control of 

Pollution) Act,1981, Authorization under Hazardous and other Wastes (Management & Transboundary Movement) Rule, 2016, & Bio- 

Medical Waste Management Rules, 2016 is granted to your Facility subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of expiry of this 

consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for the discharge 

of effluent and gaseous emission. 

 
For and on behalf of 

M.P. Pollution Control Board 

Consent No:AWHB-57944

By the order of Chairman, MPPCB

CHANDRA MOHAN THAKUR
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # YXDM9J99AO
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Government of India 
Ministry of Environment, Forest and Climate Change (Issued by the State Environment Impact Assessment Authority(SEIAA), Madhya Pradesh) 

To, 

The Proprietor 

wS VNS SOLUTION 

240, New Jiwaji Nagar, Thatipur Murar -474011 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity under the provision of ElA Notification 2006-regarding 

Sir/Madam, 
This is in reference to your application for Environmental Clearance (EC) in respect of project submitted to,the SETAA vide proposal number SIA/MP/MIS/65777/2021 dated 25Jan 2022.The_particulars of the environmental 

clearance granted to the project are as beloW. 

EC22B032MP123649 
8636/2021 
New 

1. EC Identification No. 

2. File No. 
3. Project Type 

4. Category B1 

7(d) Common hazardous waste 
treatment, storage and disposal facilities 
(TSDFs) 
Environment Clearance of "Common Bio 
Medical,.Waste Treatment Facility 

Project/Activity including 
Schedule No. 

5. 

Tisre ProtC 6. Name of Project 

C CBWTFY at Plot No. 16 GAA, Village 
Malanpur Ghirongi Notified Industrial 
Area, Tehsil Bhind, District Bhind of 
Madhya Pradesh State 

Name of Company/Organization 

Location of Project 
M/S VNS sOLUTION 

Madhya Pradesh 
02 Sep 2021 

8. 

9. TOR Date 

The project details along with terms and conditions are appended herewith from page 
no 2 onwards. 

(e-signed) 
Shriman Shukla 

Member Secretary 
SEIAA (Madhya Pradesh) 

Date: 17/08/2022 

Note: A valid environmental clearance shall be one that has EC identification 
number & E-Sign generated from PARIVESH.Please quote identification 
number in all future correspondence. 
This is a computer generated cover page. 
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Ref: Proposal No. SIA/MP/MIS/65777/2021, Case No 8636/2021:Prior Environment 
Clearance for Common Bio Medical Waste Treatment Facility (CBWTF) at Plot No. 16 
GAA, Village - Malanpur Ghirongi Notified Industrial Area, Tehsil Bhind, Dist. Bhind 

(MP) Total Project Area-4500 sq.m. (1.11 Acres), 1 No. Incinerator of capacity 200 
kg/hr (Dry), 1 No. Autoclave of capäcity 200 kg/hr, 1 No. Shredder of capaity 200 
kg/hr each and ETP Capacity - 7 5 KLD (MBBR) by M/s VNS Solution, Smt. Saroj 

Sharma, 240, New Jiwaji Nagar, Thatipur, Dist. Gwalior, MP 474001 
Email:ynssolution10@gmail.comEnv. Consultant Shri Arvind Singh, M/s. Amaltas 
Enviro Industrial Consultants LLP, Gurugram. 

Vith reference to above the proposal has been appraised as per prescribed procedure & 
provisions under the EIA notification issued by the Ministry of Environment & Forests vide 
S.O. 1533 (E), dated 14" September 2006 and its amendment, on the basis of the 
mandatory documents enclosed with the application viz., Form -2, PFR and subsequently 
submission of ElA /EMP report, PPT& the additional clarifications furnished in response to 
the observations of the State Expert Appraisal Committee (SEAC) and State Environment 
Impact Assessment Authority (SEIAA) constituted by the competent Authority. 

i.2T 200 frot um sga ttletrc CeWTF eT E 16 g 

gey y ETNT CTE-54483 dated 21 10.2021 TIRT a 

ii. urutuT g SEACí 516 a 23.092021TTOR f G 

iv. uRuuI g SEIA�ER SEAC T TETR GGifRTaT mAT DVÅ 

Particulate 
Nane of the proje�t&.| Common Eio Medical Waste.Treatment Facility (CBWTF) Mrs. Saroj Proponent Sharma of-M/s.VNS' Solution 

Plot h9 16 GAAMalanpur Ghirongl. District Bhind (M.P) Location 
Geographical 
Coordinate 

26 20'43.02'N 
78 16 21.59"E 

Nearest 
Station 
Nearest Highway 
Nearest Airport 
|Project capacity 

RailwayGwalior Railway Station-16.9 km in SW direction. 

NH 92-1.2 Km (SE_ 
Gwalior Airport-5.46 Km in SW direction away from the site 
1 No. Incinerator of capacity 200 kg/hr (Dry) W1 No. Autoclave of capacity 200 kg/hr 
1 No. Shredder of capacity 200 kg/hr each 

VETP Capacity-7.5 KLD (MBBR) j4500 Sq.mt. (1.11 Acre) 
809.23 sg.mt 
Green belt shall be developed in 1138.66 sq. mt. (33%) in accordance with CPCB guidelines by planting 300 numbers of native trees along the Peripheral plantation, Road side plantation, Plant & ETP Area etc. 

Total Land Area 
Open Area 

Green Area 
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Water Requirement Approximately 5 KLD of water required during 
construction of the unit from Private water tankers. Water Demand in 

Operational Phase will be 15 KLD. 

Water will be met from Madhya Pradesh Industrial Developmen Corporation Limited for which PP has obtained permission 
To control emissions from incinerators, Ceramic Filter Bag House shall be provided. Chimney (30.0 m above ground level) will be provided from the incineration process after Ceramic Filter bag House A lean concentration of NaOH Solution and water will be used to neutralize the flue gasses/solutions. For mitigation of impacts of ai pollution from boiler, multicyclone and wet scrubber followed by stack height minimum of 30.0 m above ground level shall be provided. Wastewater generated 7.1 KLD from the treatment of biomedical waste during incineration, autoclaving, washing of floors, vehicle wash platform, etc. will be treated in the Effluent Treatment Plant. The treated water would be recycled in the plant to reduce the amount of water used. 

Total 15.0 kg/day solid waste will be generated. Out of which 9.0 kg/day of Bio-degadable waste will be sent to solid waste disposa site.200Rg/hr.capacity of Au�oelayed Plastic & rubber etc. will be sent toShredder &then-from Shredderit will be sent to authorized ArécyclerS Shargsewill be treated.in autoclave. After autoclaving sharpsvil-beencApsulated Glass Botlès shall be sold to recyclers affer cheica gisinfection 
fncloerationash and ETP sludge wi be sent to authorized TSDF site BtPithampurDistohar (MP) Waste spent ofrom DG setand ma
hineries shall be given t authorzed recvders 
Proper storm vater changeling.shallkbe provided. Rainwater collection tank has Provided within "the Rlahtjlayout. Location of rainwate Collectipritank has beén decided, based of the elevation so as to colect thewater by paturallgravity. This water shall also be used fo plant operafion andother purpose Thenitigation measures proposed to minimize and control odor are as follows 
Washwasteeolecting vehicles.containers, and storerooms equentyi 
Treatmentorotoemedicalwastas within A8 hours Closedcabin vehicles shall be used for the collection and transportation of biomedical wa[tes. ETP SludGAshalbesehfto TSDF site as early as possible. Mask shall 'be provided to workers to avoid health issues due to odor. 

Water Requirement 

Source of Water 

Air Emission 
Management 

Waste water 
generation & 

management 

Solid waste 
generation & 
management 

Storm Water 
Management 

Odor management 

Enough green belt will be developed V Approx. 42 kVA for operation phase Supply source (MPEB) 
Back up- DG. Set of 200 KVA capacities as standby During construction phase, the labours and workers will be hired from nearby areas. Total about 50 persons are proposed to be hired fo plant operations including officers, skilled and unskilled workers._ Rs. 205 Lacs 

Under CER activities PP has proposed adopt an Animal and will look after it, after täking permission from the local forest Authority. Regular medical health checks up camps in nearby villagesFunding proposed for the vill: Atrari (Gurh) under "AganwadiPoshanAaharYojna"'with budgetary provision of Rs. 6.0 lakh 

Electricity/Power 
Requirement 

Man-power 

Total project cost 

CER 

A 
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vi. SEAC ERI 558 o7 i 04.03.2022 i HeoT uRUTUAI TRTTR 

Based on the information submitted at Para i to v above and others, the State o 
Environment Impact Assessment Authority (SEIAA) considered the case in its meeting held on 30.07.2022 and decided to accept the recommendations of 658thsE 

Level 
740th meeting held on dated 04.03.2022. 

Hence, Prior Environmental Glearance ls accorded under the provisions of ElA Notificatinn 
dtd. 14th September 2006 & its amendments to the proposed Common Bio Medical Waste 
Treatment Facility (CBWTF) at Plot No. 16 GAA, Village- Malanpur Ghirongi Notifia 
Industrial Area, Tehsil Bhind, Dist. Bhind (MP) Total Project Area-4500 sq.m. (1.11 Acras 
1 No. Incinerator of capacity 200 kg/hr (Dry), 1 No. Autoclave of capacity 200 kg/hr, 1 No 
Shredder of capacity 200 kg/hr each and ETP Capacity - 7.5 KLD (MBBR) by M/s VNS 
Solution, Smt. Saroj Sharma, 240, New Jiwaji Nagar, Thatipur, Dist. Gwalior, MP 
474001subject to the compliance of the Standard Conditions and the following additional 
Specific Conditions as recommended by SEIAA 8& SEAC in its meetings. A. Specific Conditions as recommended ty SEIAA 1. The Environmental clearance ef.the prajeotwill+be subject to,outcome of the judgmentof 

the Hon'ble National Green fibunai Gompliane of alljhedjrections Judgment issued 
by Hon'ble NGT or othercoursshalkepjading on the PR 2. This EC will be subject toth establisrent criteriato be'decided by the MPPCB. 

3. The entire demand of fresh Waten slhould besmet through MpG and there should be no 
extraction of ground water 4. Proponent shall strictly coply the desigi erternia fof incinerato, autoclave, shredder and 
all other requirements as pei CPCB gujdeines 5. ZLD status shall be maintainedall the time 6. PP should ensure to implement theneedibased-activitiesunder CER in consultation with 
district administration/Nillage panchayatMPHDC with budgëtary provision of 6.0 lakh. 

7. This environmental glearance is ssued subiactto implementationof gnline air monitoring 
facility equipment, Waste Waferimanagement.odour manegemèntyand-noise management 
system. PP should ensure to efficieney.of the pollutton contro measurement should not be 

less than 99%. 
8. PP to include carbonfoot print nhe Fnyironmentai Monitoring and set targets for 

reduction of their footprinf n thë management sstems. 
9. PP will take prior permission f MPPeB.for.establishing CBWTF at the site in reference to 

revised guideline of CPCB-2016for CBWTE before installation. 
10. PP should install adequate ETPLfOS treatment and disposal of effluent and Zero 

discharge should be maintained. 11. Process effluent/any waste water should not be allowed to mix with storm water 
12. Guidelines of CPCB/MPPCB for Bio-Medical Waste Common Hazardous Wastes 

Incinerators shall be followed. 13. No landfill site is allowed within the CBWTF site. 14. Ecosorb (organic and biodegradable chemical) and alumina will be used around odor 
generation areas at regular intervals for dilution of odorant by odor counteraction or 
neutralize. 

15. PP will ensure to use only non chlorinated bags for handling and storing bio medical 
waste. In any case, PP is not allowed to use poly and plastic bags. 

16. All safety measures will be strictly followed by workers for handling of Bio medical wast 
bags during storage and feeding at incinerator to prevent health hazards. 

17. Incinerator should be properly interlocked with venture scrubber to control air pouuu 
18. Incinerated ash and ETP sludge shall be disposed at approved TSDF and MoU mad 

this regard should be done prior to the commencement. 19. Color coding for handling waste be strictly followed as per BMW Rules 2010. 

n 
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20. PP should ensure the rain water harvesting by providing of recharging pits. In addition, 
PP should provide recharging trenches. The base of the trenches should be Kachha with pebbles. 

21. PP will install continuous online monitoring system to monitor the emissions from the 
stack. Periodical air quality monitoring in and around the site shall be carried out. The parameters shall include Dioxin and furan. 

22. Proper Parking facility should be provided for employees & transport used for collection & disposal of waste materials. 
23. Necessary provision shall be made for fire fighting facilities within the complex. 24. PP should carryout periodical air quality monitoring in and around the site including VOC, HC. 
25. PP shall ensure to conduct quarterly health check up of workers working in the plant. 26. PP will construct garland drain of appropriate size and settling tank with stone pitching all around the plant premises. 27. PP should develop 5 m green belt all along the periphery of the species that are significant and used for the pollution abatement. Besides this, PP will explore the possibility to develop dense green belt by planting thick foliage treees. 28. Incineration plants shall be operatedkcombdstian chambers) with such temperature, retention time and turbulenceso as to achieve Totaliorganic Carbon (TOC) content in the slag and bottom ashesless"than3%;7or-their.Joss ón lgaition is less than 5% of the dry weight of the materjal 

29. The proponent should ensufe tha neproect fulflls allthe provisions of Hazardous Wastes (Management, Handlingi and sPransboundary Movement) Rules, 2008 including collection and transportation design etcand also guidelines for Common Hazardous Waste Incineration - 2005, issued by OPGB 30. The Leachate from the racility shallpe eollected and tteated to meet the prescribed standards before disposali 
31. PP should ensure installatiop of photovolfaic çells-solar energy) for lighting in common areas, LED light fixtufes, and,otherenergy efficientplantimachinerjes and equipments. 32. The containers should be covered durjng,transportationih/order to prevent exposure of public to odors andcontamination 33. PP should have twlo storage tòoms sepaYatelyfor treated and,untreated waste. 34. PP should ensure tte trafficmovementplan.parking faciljties and road width. 35. PP should developreenbelt at leasLminimum of 33% inplänt premises as per CPCB guidelines with native"$pecies/Polion absorbing speciess 36. All the recommendations mitigation measures,enviropmeptal-protection measures and safeguards proposed in tie EA reporhaf.the project'sybmitied by project proponent vide commitments made during presentation before FACIand proposed in the ElA report shall be strictly adhered to in letter andspirt. X 37. The unit shall strictly comply with CPCB guidelines for setting up the common biomedical waste treatment facility 

B. Specific Conditions as recommended by SEAC 
Statutory Compliance 

i. The project proponent shall obtain Consent to Establish (CTE) and Operate (CTO) under the provisions of Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the MP Pollution Control Board/Committee (MPPCB). 
ii. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes (Management and Handling) Rules, 2016 including the section 129 to 137 of Central Motor Vehicle Rules, 1989. 

ii. Project shall fulfill all the provisions of hazardous Wastes (Management, handling and Transboundary Movement) Rules, 2016 including collection and transportation design etc and also guidelines for Common Hazardous Waste Incineration - 2005, issued 
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by CPCB Guidelines of CPCB/MPPCB for Bio-medical Waste Common Hazardous 
Wastes incinerations shall be followed. 

iv. Project shall fulfil hall obtain the necessary permission from the Central Ground 
Water Authority, in case of drawl of ground water/from the competent authorityy concerned in case of drawl of surface water required for the project. 

All other statutory clearances such as the approvals for storage of diesel from 
Chief Controlled of Explosive, Fire Department Civil Aviation Department shall be 
obtained, as applicable by project proponent from the respective competent 

V. 

authorities. 
I.Air quality monitoring and preservation 

i. The project proponent shall install emission monitoring system including Dioxin 
and furans to monitor stack emission with respect to standards prescribed in 
Environment in Environment (Protection) Rules, 1986 and connected to SPCB and 
CPCB online servers and calibrate these systems from time to time according to 
equipment supplier specification through labs recognized under Environmet 
(Protection) Act, 1986 or NABL aogrecited tapbratories. 
Periodical air quality monitoring in and aroùrid thesife neluding VOC, HC shall be 
carried out. 

Incineration plantshall be opeiated (combustion chaibers) with temperature, 
retention time and/turbulenceso as toachieve Total Organic Carbon (TOC) 
consent in the slag,andibottomashesdess than 3% ortheir loss on ignition is less 
than 5% of the dry weigntofthe nalenas 
Adequate air pollution control system should be provided with the incinerator to 
arrest the gaseous emlssion wit sack of adequate height Minimum 30 meters) to 
control particulate emission. 
Appropriate Air Polutión ConttolAP ) system shalFhe proyided for fugitive dust 
from all vulnerableisourceS soas fo comply prëscribed stañdards. All necessary air pollution Controleevisesuenchingaventuri scrubbet mist.eliminatory) should 
be provided föp'compliance gfiemissionstandards 
Masking agentsshould be usedfonodour sfandards 

Ill Water quality monitoring andpreservaton 
The project proponentsha|l installeffluent monitoring system with respect to 
standards prescribed in Eniropmepf (ot�ctioh) Rules, 1986 through labs recognized under Environment (PYotection) Act, 1986 or NABL accredited laboratories. 

ii. 

V. 

V. 

vi. 

Wastewater generated from the facility hall be treated in the ETP and treated wastewater shall be request in the APCD connected to the incinerator. The water quality of treated effluent shall meet the norms prescribed by State Pollutionh Control Board. Zero discharge should be maintaineed. 
Process effluent /any wastewater should not be allowed to mix with storm water. Total freshwater use shall not exceed the proposed requirement as provided in the project details. Prior permission from competent authority shall be obtained for use of fresh water. 

. 

ii. 

iv. 

Zero discharge treatment system shall be provided. No soil contamination is anticipated from the proposed project as the land fill facility will have liner system to arrest any contamination. 
Sewage Treatment Plan shall be provided to treat the wastewater generated from the project, treated water shall be reused within the project. 

V. 

VI. 
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A certificate from the competent authority for discharging treated efluent/untreated effluents into the Public/sewer/disposalldrainages systems along with the final disposal point should be obt 
The leachate from the facility shall be collected and treated to meet the prescribed 

vii. 

na ined. 
vii. 

standards before disposal 
Magnetic flow meters shall be provided at the inlet and outlet of the ETP & all ground waste abstraction points and records for the same shall be maintained 

ix. 

regularly. 
Rainwater runoff from hazardous waste storage area shall be collected and treated in the effluent treatment plant. IV Noise monitoring and preventlon Acoustic enclosure shall be provided to DG set (1x200 kVA) for controlling the 

. 

noise pollution. 
ii. The overall noise levels in and around the plant area shall be kept well within the standards by providing noise control measures including acoustic hoods, silencers, enclosures etc. on all eOur�esofnolse generation. The ambient noise levejs should cönform to the standards prescribed under E(P)A Rules, 1986 viz: 75 dBAY dyring daytime and 70.dBIA), during nighttime. V Energy Conservation úeasures 
i. Provide solar power generaton toof tops of buiidingi for solar light system for all common areas, stréetights parking eround project area and maintain the same regularly. 

i. Provide LED lights in their oficas addresidentfalareas VI Waste Management 

Incinerated ash _hall be disposeiatoproveTSDEand Moy made in this regard shall be submitted to the Ministiy Rior to the Comm�hçemenf The solid wa_tes shal be se�regatedasper the norms gf the solid Waste ManagementRul�s, 2016 . 

. 

A certificate from the competent-authority,handling, muhicipal-solid waste should be obtained, indjcatinñg the existing civic capacities.of hañdling'and their adequacy to cater to the MSW generateciiron project Any wastes from éonstruction and demolition activities related thereto shall be managed so as to strictly.conformato-the.construction and Demolition Rules, 2016. Log-books shall be maiñtáhed. for dispqsal gfr all-types hazardous wastes and shall be submitted with the comtpliäncelreport. No landfill site is allowed within the CBWTF site. The project proponent shall not stor� the Hazardous Wastes more than the quantity that has been permitted by the CPCB/SPCB The Project proponent shall not store the Hazardous Wastes more than the. quantity that has been permitted by the CPCB/SPCB 

iv. 

V. 

I. 

vii. 

VII. 

VI Green Belt 

Green belt shall be developed in area as provided in project details, with native tree green belt shall be developed in an area equal to 33% of the plant area with a native tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the plant. Details of proposed plantation area as given below: 

i. 

Sr. Proposed Plantation area Plant specles Nos. No. 
Peripheral plantation Neem, Ashoka 150 
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Road side plantation 
Plant &ETP Area 

Neem, Ashoka 
Jasmine, 

Champa, Parijat, Bela 
ETC 

100 
100 Swarna 

Total 
300 

VIl Safety, Public hearing, and Human health issues. 

i. Feeding of materials/Bio-medical waste should be mechanized and automatin , manual feeding is permitted. 
ii. Proper parking facility should be provided for employee & transport used for collection & disposal of waste materials. 
ii. Necessary provision shall be made for fire-fighting faclities within the complex. iv. Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster Management Plan shall be implemented. 
v. Emergency plan shall be drawn in consuiltation with SPCB/CPCB and implemented in order to minimize the hazards to human health of environment from fires, explosion orlany unplanned sudden or gradual releasesof pazardouS waste or hazardous waste constituents to air, soil or sutace.watenfT 
vi. Provision shall be made for.fhe housing.of.construction laßour within the site with all 

necessary infrastructure gnd faoillties such as, fuel for cooking, mobile toilets, mobile STP, safe drinking wáter medicalhealthccare teache etc. "the housing may be in the form of temporary struetur�s tope repjoved after theicompletión of the project. vii. Occupational health surveillange onthe workers shal.be done on a regular basis. 

no 

tion 

VIl EMP& CER 

i. The proposed EMP cost is Re 98OJakhs and 18.0 lakhs/yeàr as recurring cost and out of which the budget fofoccupatioal health &safetylfor the project is 8.50 lakhs and Rs. 1.0 lakhs is proposed forbtdget for pubicç health Resafety. 
ii. Under CER followingphysicaltatger based activities"based on public hearing has 

proposed by PR-

Budget (INR) in 
lakhs 
2.0 

Sr.No. ProposedCER Activities 

We are commiting, herswtb tiat inNearby Nationa Parkl sanctuary/3we willadopt ar Animal.and wit lbok 
after it, after taking pemission-from the lacal forest 
Authority. 

i. The company shall have a well laid dowD environmental policy duly approve by the Board of Directors. The environmental policy should prescribe for standard operating procedures to have proper checks and balances and to during into focus any infringements/deviation/violation of the environmental/ forest/ wildlife norms/condition. 
The company shall have defined system of reporting infringements/ deviation violation of the environmental/ forest/ wildlife norms/ conditions and/ or shareholders I stake holders. The copy of the board resolution in this regard shall be submitted to the MoEF & CC as a part of six-monthly report. iv. A separate Environmental Cell both at the project and company head quarter level, with qualified personnel shall be set up under the control of senor Executive, who will directly to the head of the organization. 

v. Action plan for implementing EMP and environmental conditions along with responsibility matrix of the company shal be prepared and shall be duly approved by competent authority. The year wise funds earmarked for environmental protection measures shall be kept in separate account and not to be diverted for any other 
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purpose. Year wise progress of implementation of action plan shall he be reported to the Ministry/Regional Officer along with the Six-monthly Compliance Report vi. Self-environmental audit shall be conducted annually. Every three years third party 
environmental audit shall be carried out. 

IX.Miscellaneous 

PP shall be responsi for discrepancy (if any) in the submissions made by the 

i 

PP to SEAC& SEIAA. 
i. The copies of the environmental 

proponents to the Head of 
addition to the relevant offices or tne government who in turn has to display the 
same for 30 days from the date of receipt. The project proponent shall upload the status of compliances of the stipulated 
environment clearance condlitions, including results of monitored data on their 
website and update the same of half-yearly basis. The project proponent shall, submit six-monthly reports on the status of the 
compliance of the stipulated envirohmenta conditions on the website of the 
ministry of Environment, Forest,"and-Qimate Change at environmental clearance 

clearance shall be submitted by the project 
local bodies, Panchayats and Municipal Bodies in 

. 

portal. 
The project proponertsballstbmit therenvironmental.statement for each financial 
year in Form-V tó-{he concenedh State Pollution Cohtrol. Board as prescribed 
under the Environment Protectop Rules 1986, as amended subsequently and 
put on the website of the company The criteria pollutaht levels nameV SPMRSPM SO2 NOx (ambient levels as 
well as stack emission) orcritical sectoral parameters, indicated for the project 
shall be monitored and di_played at aconveñieht loçation near the main gate of 
the company in the publio dorgan, The project proponent shall infom, the Regiönal Office as well as the Ministry, the 
date of financial closure ända final approval of the project by the concerned authorities. Commenoing the Tand development wórk and start of production operation by the project. vii. 

V. 

. 

VII. 

The project authorities must strictly adhere to the stipulation.made by the State Pollution ControfBoard and he State covernment. ix. The project proponentshallabide by althe commitmentsiand recommendations made in the ElA/EMP report, Gommjtment made during Bublic Hearing and also that during their presentation tothe.Fxpert Appräisal Committee. No further expansion of modifica�ion in. the plant _tiall be carried out within prior approval of the Ministry of Efvirgñment Eoreats and Climate Change (MoEF & CC) 
i. Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance and attract action under the provisions of Environment (Protection) Act, 1986. xii. The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not satisfactory. The ministry reserves the right to stipulated additional conditions if found necessary. The Company in a time bound manner shall implement these conditions. 

xii. 

The Regional Office of the Ministry shall monitor compliance of the stipulated conditions. The project authorities should extent full cooperation to the Officer(s) of the Regional Office by furnishing the requisite data/information/monitoring report. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of Pollution) Act, 1974, the (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their amendments and Rules any other 

xiV. 

XV. 
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orders passed by the Hon'ble Supreme Court of Indial High Courts/NGT an other Court of Law relating to the submit matter. and any 

Standard Conditions: 
1. "Consent for Establishment" shall be obtained from the MPPCB under the Air and and 

Water Act and a copy shall be furnished to the MPSEIAA, before taking un construction activity at the site. 
any Periodical air quality monitoring in and around the site shall be carried out Tho 

parameters shall include Dioxin and furans. 

2. 

3. The proponent shall comply with the Environmental standards notified by Ministry of 
Climate Change for incinerators along with the 

Environment, Forest 
technology/guidelines. 

& 

4. Incineration plants shall be operated (combustion chambers) with such temperature 
retention time and turbulence, so as to achieve Total Organic Carbon (TOC)content in 
the slag and bottom ashes le_s than. rtheir-loss on ignition is less than 5% of the 
dry weight of the material. 

Guidelines published by hé Centrel Pollution, Control(Board from time to time for 

5. 
common incineration fácilities shalbe refemed for implementation. Transportation and handling ofEo-medical Wastes ahal| be as per the Bio-medical 
Wastes (Management/and Handing) Rues 2000 noluding the section 129 to 137 of 
Central Motor Vehicle Rúles 1989. 

6 

The Leachate from the faciltý' shal be collected andhtgeated to meet the prescribed standards before disposal 
7. 

The proponent should obtaine necessaty clearance tom the Ceniral Ground Water 

8. 

board Authority if requird. 
/ 9. The applicant (ProjectproponentAgl.-take necëssary measures forprevention, control 

and mitigation of Air Rollutiong WaterRollution, Noise Pollutionwand Land Pollution including solid waate mänagementeasgmentioned by him in Fo-1, Final ElA reports 
and Environment Management Plan (EMP)0compliahçe 'with the prescribed statutory norms and standards. {"> 

10. The Regional Office, MoEF{@gl, Bhopal & MRPCBshall monitor compliance of the stipulated conditions. A completé- sgB pf dÙeurments including Environment Impact Assessment Report, Environmental Management Plan, and Environmental Monitoring Plan as approved by SEAC should be submitted to Regional Office, MoEF, Gol, Bhopal 
& MPPCB within six months. 

11. A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the Local Bodies (Panchayat and Municipal Bodies), District Collector and DFO as applicable and responsible for controlling the proposed projects who in turn has to display the same for 30 days from the date of receipt. 12. The Project Proponent shall advertise at least in two local newspapers widely circulated, one of which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter informing that the project has been accorded environmental clearance and a copy of the clearance letter is available with the State Pollution Control Board and also at web site of the State Level Environment Impact Assessment Authority (SEIAA) website at www.mpseiaa.nic.in and a copy of the same shll be forwarded to the Regional Office, MoEF& CC Gol, Bhopal. 
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13. The Project Proponent has to upload only soft copy of half yearly compliance renot the stipulated prior environmental clearance terms and conditions on 1st June and 1st December 
http://www.environmentclearance.nic.in/ or http://www.efclearance.nic.in/. 

each calendar MoEF & CC web portal 
of year on 

14. The proponent shall upload the status of compliance of the stipulated EC conditions including results of monitored data on their website and shall update the san periodically. It shall simultaneously be sent to the Regional Office of MoEF. the respective Zonal Office of CPCB and the SPCB. The criteria of pollutant levels namely: SPM, RSPM, SO2, NOx (ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the project shall be monitored and displayed at a convenient location near the main gate of the company in the public domain. 
Full Cooperation should be extended to the Officers and staff from the Ministry and its Regional Office at Bhopal / the CPCB/ the SPCB during monitoring of the project. 

5. 

16. The SEIAA of M.P. reserves the right to add additional safeguard measures subsequently, if found necessary, and to take action including revoking of the environment clearance under_the provisionsof the Environmental (Protection) Act, 1986, to ensure effective implernenitatior.bf thë suggesteg safeguard measures in a time bound and satisfactorymanrier 
17. The Environmental Clearance shalibe valid for a periodof Seven years from the date of issue EC as per ElA Notification 2006 Paa 9:& its amendment. 
18. Any appeal against this prior envipongmental clearance shal lie with the National Green Tribunal, if necessary withip aperiod o30 days as prescribed under Section 16 of the National Green TribunalAct 2010. 

(Shriman Shukla) 
Member Secretary 

Copy to:-

Secretary. (1). Principal 

MantralayaVallabhBhawan, Bhopa 
(2). Member Secretary, SEAG Research and Development-Wirg Madhya Pradesh Pollution Control Board, ParyavarânParisar, P5Arera colony.Bhopal-462016. (3). Member Secretary, Madhya Prddesa Poltiphi6onitrol Board, ParyavaranParisar, E-5, Arera Colony, Bhopal-462016. 

Department Environgment., Government of MP, 

(4). The Collector, Distt- Gwalior- M.P. 
(5). MP Industrial Development Corporation Ltd. CEDMAP Bhawan, 16-A Areara Hills Bhopal (MP) 
(6). Director, I.A. Division, Monitoring Cell, MoEF, Gol, Ministry of Environment & Forest Indira ParyavaranBhawan, JorBagh Road, New Delhi - 110 003 
(7). Director (S), Regional office of the MOEF, (Western Region), Kendriya Paryavaran Bhawan, Link Road No. 3, Ravi Shankar Nagar, Bhopal-462016. (8). Guard file. 

(AlpkNayak) 
Officer-in-Charge 

Signature Not Verified 
Digitally signed by Shri Shriman 
Shukla 
Member Secretary EC Identification No. - EC22B032MP123649 File No. - 8636/2021 Date of Issue EC-17/08/202Date17202?09:10 PM 
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Government of India Ministry of Environment, Forest and Climate Chang9e Issued by the State Environment Impact Assessment Authority(SEIAA), Madhya Pradesh) 
To 

The Proprietor 
M/S VNS SOLUTION 

240, New Jiwaji Nagar, Thatipur Murar -474011 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity under the provision of ElA Notification 2006-regarding 

Sir/Madam, 
Inis is in reference to your application for Environmental Clearance (EC) nrespect of project submitted to the SElAA vide proposal number 

SIA/MP/MIS/65777/2021 dated 25 Jan 2022. The particulars of the environmental 
clearance granted to the project are as below. 

1. EC ldentification No. EC22B032MP123649 
2. File No. 8636/2021 
3. Project Type New 
4. Category B1 

5. Project/Activity including 
Schedule No. 

7(d) Common hazardous waste 
treatment, storage and disposal facilities 
(TSDFs) 

6. Name of Project Environment Clearance of "Common Bio 
Medical Waste Treatment Facility 
(CBWTF" at Plot No. 16 GAA, Village 
Malanpur Ghirongi Notified lIndustrial 
Area, Tehsil Bhind, District Bhind of 
Madhya Pradesh State 

7. Name of Company/Organization M/S VNS SOLUTION 

Madhya Pradesh 

02 Sep 2021 

8. Location of Project 

9. TOR Date 

The project details along with terms and conditions are appended herewith from page 
no 2 onwards. 

e-signed) 
Shriman Shukla 
Member Secretaryy 

SEIAA (Madhya Pradesh) 
Date: 17/08/2022 

Note: A valid environmental clearance shall be one that has EC identification 

number & E-Sign generated from PARIVESH.Please quote identification 

number in all future correspondence. 

This is a computer generated cover page. 

A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 04/02/2023 22:38:24 from IP No: 49.36.43.147.
B. 142841-Common Bio Medical Waste Treatment Facility (Cbwtf) Of M\s. Vns Solution accepts the LEGAL responsibility
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1tial rial

ReSL/PIWMPL/24-25/MLP-1050
18t June 2024 Sustainability

To,

M/s. VNS Solution

240New JiwajiNagar,
Thatipur,Gwalior

Malanpur, Dist.: Bhind
Madhya Pradesh

Kind Attention: Plant Head

Sub: Membership to CHW-TSDF- Pithampur

Dear Sir,

With reference to your agreement dated 18/06/2024

We thankyou for completionformalities of membershipand further welcome youas a member of Pithampur
Industrial Waste Management Private Limited for utilizing our Common Hazardous Waste Treatment,
Storage Disposal Facility [CHVW-TSDF], to dispose your Hazardous Waste safely &securely.

Your Membership No. is PIWMPL-HzW-MLP-1050

This Membership is valid for 31st March 2025 or until the existence ofthis facility, whichever is earlier. It

shall be renewed subject to all terms and conditions of ourmutual contractin orderand fulfilled.

We will now plan the Waste collection activity and keepyou inform to enable timely collection as per the
schedules.

We seek yourco-operation and assistance to help us meet ourcommonobjectives of keepingour Environment
safe and secure.

We once again thank you and assure of our best services and look forward to an environment friendly

relationship.

Please do contact usfor any further informationand clarification.

Thanking you

Yours truly,

For

Pithampur Instrdl asg ManagementPrivate Limited

PITHAMPUR

(M.P.)

Authorized Syatory

Pithampur Industrial Waste Maneceen Private Limited
(A Subsidiaryof Re SustainabilityLimited)

CIN No. U90000TG2010PTCO71919

Registered Office: Site Address:

Level 11B, Aurobindo Galaxy. Plot No 104, Industrai Area, Sector-I|,

Hyderabad Knowledge City. Pithampur, District Dhar - 454 775, .

Hitech City Road, Hyderabad-500 081. Madhya Pradesh,

India. India.

Certificate REG No:23EQKR96 (ISO 9001:2015)
Certificate REG No: 23EEKW93 (ISO 14001: 2015)

Certificate REG No:23EOKE89 (ISO 45001l:2018)

T: 7067678811,12,13

E: mbdmpwmp@resustainability.com

piwmpl.com

Annexure-C9
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CPrllficarp No Ir,: GWI -0000?

'Iit{i;i('\w
r'ri#tj: S$.IpLUTIffiN

Thrs ,, 1., r. L l! llriil !NS s0LUTl0N has received the Bl0 [4edica] Waste

r8qui'edp!,r5!0landirLthorlzatlonDylhel\4PPollutlonContr0l Board for 0peraling

[OMI'4AN i]IIIih][I]II]AL WASTT TREATMENT FACILITY (INCINEBAIOR)
Althorisat 0n i.: ftlre.ricr Heceplt0 r. lrafsportallon, Jreatment, Siota!e & Fina Dlsp0sal Bi0

fledica! Wasl,r ltl,j ri!tf nr rt ara li2tlr(llin0) Btles,20l8 Thls Certjllcate has been t0 a\-^iatded

CON1MON BIO'M EDICAL \i/ASTE IREAT[iENT FACILITY (INCINE RATOR)

Slteroflic? A,:loress jtl'GAA, lndustrial Area, Malanpur' Ahind - 477117

11ob.0621i5808944 E'nail ' vnssolution I0@g mall com

CERTI]TNEATE OF MEMBERSHIP
cediiicale lssue Date'11-Dec-2023

Manager

VNS SOtI]TlON

Name 0[Drre{]lrr Lich2r!l] DR DHARAl.,lVlR DINKAR

NameOIInSt I1!IHIF LIFE LONG MULTISPECIALITY HoSPITAL A.I,{D E.I,E C;ENI"E

]i5IiIU1 on/I1C]] Adr]'esS .INFRONl CF VISHAL I\,,1EGA MART THATIPt,]R GIVAT.IoR

hlo of beds 55

Va dily 0f Certlcirlp . Fronr -11-Dec 2023 To 10-Nov-2024

And rr s lLrrther 0erli|€d thit ll]e lt.io!r] Irntoned lnstitulions/H0F/GovVN0n Go(./H0spital/Nurctnqh
H()flre/Path0lcq! tabs/C lf.r/Dlsl,Er!lryiillo0d BanWeterlnarV Hospital/ULBlAy!rvedic HoSpita]j,FAC etc.
has entered iI a !Jreenefl \!lh VNS S0LUTI0N (INCINERAToR) l!4P {0r Reception, c0ll€ction
Tlansporlat0n. S!0 aqc lrealmenl & 'iraLDisp0sal0lthe Bio-Medical waste (BMW) 0enerated from the

above nstitut0flHCF l0 app), lor B 1W applicalion Renewal 0l Authorizalion as per Bio-N{edical Waste
(i,4anaqenrefl & Hiridlii!) r! rs 2018 Ir0rf 1,1 P Pollutlon Control B0ard oflice cheal N4edical and Health

HCF Memb€rshiP No'

GWL"00002

Typr oi Hcl beclcled hos ital

tri 'r']ijr rFld u z 'tr 'i6I r{r oftiir-6{ El

Lndi, P( Lld. I +01,755107460?

0tliccIArd 0lhlf G0,/lrrflcnl Llcpal tf lcnl
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HCF MembershiP No

GWL"00124

vlrus
a:o l.rll\4OlJ BIO-l,lEDlCA

TI&N
L WASTE TREATMENT FACILITY (INCINEFATOR)

sltti/Orllce Address : 16_GAA, Industrlal

[lolr. 06?65808944, Ema I : vn

Areai MalanPur' Bhincl _ 477117

ssolul on1o@gmail com

CER'i'IF' ICATE OFMEMBERSHIP
Corii{ca1e No.l0 0!i Ced licato lssue Date '16-Jan-2024

03/GWL-0

Th s is lo ce tily het vNs s0Lt-lTl0N has racelvcd the Blo t\'ledical \ ?'te

(jrniss on and autho Po ution ConkoLllo

FACILITY

ard lor 0Pelatinq
Eiqrrirtd p

BIO IVEt]ICAL W
(INCINERATOR)

COI/IIVIAN
n lreatment, Storage & Final D sposal Bi0

Auil0lsaliu I iL Co locloi RecePUon, TnnsP
18, This Cerliilcate has beento awardad

Ivlana!emenL and H

,,l.r re o1 Ducclor/lncharg I I- HANEEFBHAISHAR EEL BHAI MANIHAR

i Lr ,lLr rJnrHLF BISWASH IVULTI SPECIALITY HOSPITA

Add esT LAXITII V|HAR COLONY NEAR IlrlORNlNG

GAON

llr) ol u{ja: 50
:j }rrl i frtl] From 15'Jan_2024 To 1s-Jan-2025

Ana ll ts 1!rh0r cerUlied lhd the ahovo mertiored li F/Go,,VNon Govl /ll0snllilrll.rrsln!h

Hl)rirrFalho rl| Labs/C nlc.f0ispe nsa rylBlood Bankryeteri nary Hospltal/!18/Ayurvedlc H0st til/FAC e1c'

trt:, t]nLcrea ,l a aUrlernrfl Wln VNS cli,r!8Al0n) MP 1or RecePlion, coleclioll,

1 irrr,Dorllli.n SloraqD lrealflrenl & Final 0 0 lr]rdlca wasle (Bl\rl\,4) !ofer31ed fron the

, a)rve i!rslituli0dllCt 1o apply lor BMW airPlcalon Eengv/al 01 Auihori:alon as per Blo_liledrcal Vr'ast1r

llllf it0ef relll & llandlirrgl rul0s'2010 lr0m Nl.P Pollulion Con lro Board. o11lcc 0hea{Nledlcaland Heatlr

oi1 ccrina olherGo!ernineit Depaatarenl'

il llrl .beddcd hosTyfe

rrri{lt uil trcl-{!r{ t"f*'rf d}66I
VNS SOLU-T O\

s'fAil
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VNSSOLUTION (

1:oM !i0[] L_r O NrtEDtCAL !-\/4,!l i: lRIAIt.i]l:l'lIl1\r'l i iiri rri r' ,r

OfllceAddressi 240'NewJlwal Nagar,Thallpur, Gwalior (M.P)-

4740'1 1L'lob 9752394953, Enail ivnssoluiionl0@gmail com

i\i

VNSSOLUTION
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fr-+r q4 3r-q Feqrq]+ ffiqrafl.*a€ ft qrzr',fr aaa

uilm A-e t ftq+ nmn r tg f,-<"i qlqin qN Af 4
nn srft ft't ql ftsn ft?st * srgnr 6lt srtT6 744r'n

n&'t

fi-ff qreq {it.{rfr } arn arql tB'na ?-+z * qSFt-d

rq t m-tq mf*tqrtq-<q+a-t etrfigA t h+ft-r otm

'{ s} f* cr{a eTf{q } ftq td< Erfr-''r'{ { a-fcm t
rqrli-r( Bi t flq1 tB{q a€ + $rd'T (ra fi-a, -ot qr

6rf qsi q'H cBWrF fM tfi{ sffil * aro Fln ;r rer

t Bntf?6T + dRT g.4 i rfr ryt ei"( ffln fr t TErfi"r' ftfa

t nqc qtqrm4*q fr€ * anr qrt ft;t Trt Ren fi?di

(Clause 8) * q{TR 10000 ae * 3rfrfttr te + 4r&

tBn{ a€ + Tnr6q qd FRrnI k a-1qR.!-4c en wi

& 3n+fi Rqrrw {. ertft-+r h ari fiq qt 3{a-dq q-( t
qFn f-{iq irfi qiH ftliq,rS ftqr qlr t

ar?ft-+r h an cmflq g-g qrq'rirq ltjsfr 
'4rftirri h

rcei cfi fu qrE6T mct6 3o75onan fftE( +l T4i 'ft
r-+-cor i rzq} q-{ Eqrc q;<t h s!-<rfr qrf,fi-q s{ qmiq
h arr q.c. rgw;ffi 4)f 4l sTift-sT h am ftq r1t

,srRs( Fit t arql tR-{q a€ + flrEq qri fi}-.rR,rr \ +1

arft {g tiqa. qTa<"qt tfts-dr t finqfl. frrfq t+ h
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fltrr ftqr rnr {. urtrr frrr+ ts-tz-ze fi ffi ?-Jfld
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qil *qE fr ft+Ei t ft flaft4'T t q1tr44 qr W
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J.

DTE?O,ffi
tlt';{b,

IN THE
1

TIIGH COURT OT MADHY^
AT ClYALIOR

BETORE

PRADESH

IloN'DLD slttlt JUsrrc[ MII-IND RAMEsIJ PIIADKIi

&
HON'l}Ltt sHRt JUSTTCB ArlrAR NATH (KI'SHARWANI)

oN 'l'llE lsrh olt DITCLMRER' 2023

wllII I'[Tl rI oNIu-l0 751)-ol]!2l

DFTWTENT

ir/s vNs soltmoN, PL0T No. 16, cA4, MAI"AaPUR,
CIIIRONGI NOTIFIED INDUSTRIAL ARf,A, I]IUND, M-I.
TIIROUGTI ITS PROTRTETOR SMT SAROJSTIARMAAGE
?l] Yf,,{R fuO 240 Nf,W JI}VAJI NAGAR TIIATIPLN
G1TTLIOR O'AD'ITA TENDFJII)

,,,.Pf,Tl'NONER

(8 v sltRr )L1A v SIURirl - AD vOC,lTE )

al)
I TIE STATE OF M,{-DTIYA PR,1DESH ']'IIROUCH

TRI]\CIPAT, Sf,CRETARY DEPARTMINT OI
NiDUSTRICAI K)UCY A}'D IN}TSTJIIENT
PROMOfiON, D Wtrlcrt rmsT FLooR
vri\-DyANCH,{L B}L{VAty BIIOPAL OIADEY\
PJLA'EStO

MADIIY{ PRADESH STATE ONIIIRONMANT
IMTACT 

^SSESSMENT 
AUMORIry ISf,I.{A). NN.

lrf,MBtR Sf,CRE-rARy L5, AI]ERA COLONY,
PAJIYAV,{R,1N PAntSA& BHOpAt MADnA
PRADESTI)

^^llP^ryA lR4nfsH sr TE PoLLrrTtoN
lgl^Tlo!- BOARD, rHnotcH MurysrR

;i[i,ffi L&;,J[f Ii,if^?*lit,ll^";,i*

'l iti?:i;IW![r:r','sHRt MPs RAG ] ) vANsH l-rrrrrr]l)'o*"'^
Th is petition conihg ok Io, adnirriok this doy,,lu slice Milind

)s.//i4 nrail'rediff com/alaxptism/doc?lrlnt?actuarname=Artachmenlo668832.pdf&lire_ianre.i 
7.1 1 s40888.s.66 7 7240.209 30. H wvNhcmga rFNo y 17t27
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the grievance of lle petitioner \^'ould be

2
Ro nt esh Phnd ka pas:ted lhe loll or)ittg;

ORDT'.R

'fhe pr$cr( pctition undcr Adicle 226 of thc constitution 0f India has

irccn prefcnr:d scekirrg following relicfs:-

I Thnt' lhe t$Potulants no i ntoy be diacled lo allow lhe Pelttioner

lir colleclng bio rwlicdlwarte itt Gwaliot llbtrict/or arcess hels

2. ,4tly alhar rclief deeficd.fil ond clPedient in lhe/acts a'f lhe c(|r'e tnay

also be gft ted la lhe Pettlionct

At thE outset lerrned cousel for the petitioncr submfu tlat wil'h rcgard

to Elief which has begd olaimed a r€prcsenlatio' Armexurc P/l dated

09 09.2023 is pcnding before respondent no 3 Therelore' a limited prayer ha-r

been Eado by Counsel fot petitionor that respoudent no'3 lrlay kindly be

drected to d,ride the represenlatiotr 'A'nexure 
P/1 6Jed by the petitioner' as

the rEspoDdcrlt autloritics a.rE 6ittiDg ti8ht ovet thc matt€r al1d had not decided

the representatjotr til daie. Thereforc, if directiods are issued to tbe respoDdenl

auhorities to decide 6e same,

redrcssed.

Percantrd leafited Govemmenl Advocate has no objectiotr if such

directioos arc bsued to the respondens authorities for deciding rhe

reprcsentatjoD'

lroking to the imocuous playe! made by the counseL for the petitioner.

iheperilion is disposed of with tle dtection to respoldent no. ] to dr.cide rhe

represcntatjon Arxtexure P/l filed by the petitioner as expeditiotLsly as possible

prefbrably witiin a pcriod of six woeks &om the date of receipt of certified

copy of tle order'

:::J-' wirh fic aforesaid, rhc petjtion slands diJposcd 0t

llps,,Ii4iral.redlff.com/aj.xprism/doc2hlml?sctuaname=Alrachrneft_6668832.pdi&i€_name=t7l154o888.s.rj67724o2o93o.H.\]1rvNhcm9.tFi\i.y
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") a*a6
'##,

E-copyiCertrfied
3

copy as per rul6s ard djreclions

(lu ,lND RANI I1Sfl T,HADK[)
JUDGIi

(^MAR N TH TKTSHARWANI))
JLIDCE
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:=+*e=_+:

96-06/ 2021 llcant Namern0lrlT SHRIV

5h) _

W

Itl!A!]ltlAllsl
, Appli.atlon No.:1

BN-DETA]LS]

r|Pet Etrr::t .

M/S VNS SOLUTION , IiIROUGH
YEAR, R/o R/o 24o NEwllwd

tr; pRopArEroF 5Mr. sAR a) sHAPM4 aGE -o

I NA6AR THA'IPUf GWALIOR' D'5ITId
j

E SIATE OF MADHYA PRADESI], THROUGH PRINCIPAL 5E

EPARTMENT OF TNDUSTRICAL POI!CYANO II{VES'MEIIT P

INGH FIRST FLOOR VINDYANCHAL EHAVAN BHOPAL, Distr

iIEMBER SECRETARY IIAOTIY puorsn sTlte rxvrno
ASS ESSI'tENT AUTHO RTTY (SEIAA), n/o E_5, Af,ERA COLO

EMBER SECREIARY MA OHYA PRADESJ,J STATE POLLU'TIO

o E-S, ARaRA cOLo Y, PARYAARA PARISAR, SHOPAL, D

HIISH
D

l",p

ESHI ) CESTI MIL]LEa s
I N

eri.r o€scrrPti6n 6i tho

srbje.t Hoadlfl !/cat.9orYlsub'

2a23

(2) ENVTNO MEII?AL POLLUTION'13OOO

1.A PETInON ALED UNDER ARTICLE

NVIRONMENT POLLUIION' I'JA]TER REU{TEs TO COLLECTiON OF 3]O

EDI'AL WASTE IN QU€S]'ION

/ water (Pr.vention &

,IAY KINDLY BE DIRECTTO RESP. AUTH ORTNES IO ALLOW IIE
PETMO ER FOR COLLECTING BIO MEDICAL WASTE WTTH

t,at1jJECAIE:
L, *"r., f,".O .. ".ploved 

as head copvrst ln the rllgh colrt of Madhva Pradesh' l'lai' 5'at l'b3lpur

:rtarricHiglrao!rtolrl.Pkenq6qcdlndispensatlon'flusti"andva'l'!sa'tivites'on'e'ledlherei'
L "--,o,m"nt a- {ea. Cooy',1, I an du honred to Ls" lhF r

.t t,'', ta Ptaae4 )ab'lPor

,i;r rha conpurer termrfars or the svstem used bv me were tu.cuoninq re!U ar Y to stor. or nro.ess

. . .0, .( (! or r' e ren npd .oov d'e rec,e\ed ton nr (o1 ourq srored 'r h rl 'oi -

"0,, 
o_q" o.q"u""-od{vc_'en ardd9lld'J/ slaled b, l'e.onperel aJt.o-(r

r tte tad> ard rcLrldnlp, o.tne case .s s-atoerr LoaD d..,o
..,-r,o. tra ot r,.e tuaencc Act rhp .bote cetuned cop'es/ pnlr outs as tarc. o .r ,o I ! " .oap . F

;rid!,!.&.Jn b. rtared Js tur ned 
'opv

;--'i.ir r e" r'ar !'e (ed'',ed .opy or r\e o.s'€o docrme_t afla.o,jherer

.;'.; 
'o r1.e4t!i,c,eco'dh1m"asregJdrvreornlo/r'a_!n{kdrh,olqr ar.o..o le.(d r

. ta,pdat,detad$r.raba,pur.rn(neord,narycou.seo'aci.e..D-alqllea(-i.., ..-0.

rs //i4ma red fl com/ajaxprlsnr/doc2hlmt?actuatname=Attach menL6o68832.pdi&fite-name= I711540888.S.66772,10 20930. H.WVNhcmg. tFNoy
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trffi
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ut, trerl rt ne Nerc oporatho property and there is no dtstorlon ln dre ac.ura.v or th' contente of thP

ri lrLJ.rpY 0rLLre tslred dorurncnt.

?;:!):
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Jobe Scan Dec 10, 2O23.pdf

Saroj Sha... 12t10t2023

to chairman-mp...  

To

Cc

Date

chairman -mppcb@mP.gov.in

ms-mppcb@mp.gov.in

romppcb_gwalior@rediff ma il.co m

Dec 10, 2023,2:09 PM

View security details
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VNSSOLUTION
Of{.ceAddress 140.\ewJl,,ral NrSl lru o-'^e|';t, /";

4?401l ,4ob S7!239,1951. Lrna vnssolrllroniv
rIsSOLUTI0N

e-s lfur wtlqt]ct

t s ']i{Eid{l!hK

0,"i,

:,iI. ,iiiq1 ffi b adiBsrd te 61 {lt(q & t.dq i

.i4r ngt appealio o5l2023{(z) l'K MEDICAL WASTE MANA6IMgNT V5 oTHERA '3'rn, 
ii

T.tt.. a atit' nau 20z: tffdl<frqr? Frglrag{s arfrqig{a i€

nF,]I!rna-6r'riftcfur{l6rdrd!!r€6qt 
Btqrq{dItI

o,'

?-< tGl.J t I

no. 05/2023 (c?) ir ( MEDICALWASTE
MANAGIMEN'I VS OTNER }.S i

,rdli,l {rt fral lrn i al in each

zoa !]liit ,rqnfin d iq
. lndor.,BhoPal,Jrbl'Pur

n on€ common la(lliiies maY

lor.omPlete and t'fe dis

ocatlon 50 that the entte the.iqrand ittsurrouid

ffor efiearve co ection and disposal of Biomedical !4ane

:rnt +r:nv t oi qr, {q nqt & onts &qfir,J vns so utlon ol'n]frq{ fri1 i fli d{'1

d J]1qft fir

Ffr r?flir ! ! tr(lq fii'q dC 'i!Tq

z d{T qlirfli c n n#!l PFi'lr'rig 'q]ftq{
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,.t,i(qr.'t 1,x .qlltrt( (,10q0)
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Nlla shon mitins dated-8.4 2024 20240404-0001 pdl

B-4-2024 (ThursdaY)

Short h,linutes of meeting

Dear members of TUPNHOA'

Gwalior

The Executive Board tr/eeting of

N/PNHOA Gwalior was held on'

21'12'2023 (ThursdaY), at Jiwaji

Club

1. lVemorandum to be

prePared for reduction of

garbage fees on following

points - (Dr Nitin jain)

a) Fees to reduced rationallY

b) lr/ultiPle registrY issue

https/f4mail-rcdlii.com/ajaxp sm/doc2hlml?aciuahame:NHA-shoft-rnitting_dat6d-8'4 ' 2024 ?02404Q4-AaOl pdf&t e name=171 22281 64 S'6081 7 2t4

A[I

2. SecuritY Services

a) Ensure the Collection of

charges bY majoritY of members

by 291021202a

bj Selection of services Provider

to be done after inviting fresh

quotations. ( after majoritY- of 
.

81
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AN4 NHA short,rnllting daled 14 2A24-2a2aa4A4 A0Al pdl

c) Security services will be

orovided ONLY to the members
who have paid in advance for the
same.

d) Services willstart ONLY after
collection of fees.

5. Bio tr/edical waste collection
- A new service Provider
"VNS solution" has given

following rates for members
of tr/PN HOA. lvlemorandum
for allowing nursing homes
to tie up with VNS solution to
be given to collector and

commissioner.
a) Bio tr/edicalwaste collection
charges @ Rs 6.501'per Bed at

70% occupancy
b) Software fees- free of cost
c) Barcode:- Black & White - @ Rs

1f, Colour - @ Rs 1.501

d) Further negotiated offer letter
to be received.

ll
I

I

i

tll.
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4. Bhattnagar Trading
Corporation - for Oil

collection @ Rs. 8000/-
for Bio it/edicalWaste
registration with pollution
control board.

5. lt/embership dues
lvlembers with unpaid due to pay
within 15 days from today or their
membership willseize. List of
unpaid members attached.

6. Account details of New Year

dinner accepted. Thanks
to following members for
sponsoring the Pre-dinner
fellowshlp

Dr S R Agrawal, Dr Rahul Agrawal
Dr A S Bhalla
Dr C P Bansal
Dr Deepak Agrawal

7. Rs. 42,0001 received from Dr.
Iri t\l^^.^i V^,,l ^^ ^^^L- i^ L^^-J

;l
tt'i
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&trq orqlf,q, ?r.g. !-(qq E-{ia"t a}6, a+i}"qr artr :nrrol ftrcrfirfure qrai fl oi}
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6dnT: 2--

(z)
q-d fb, err$S sTs a 61 old am wo (r6gv ft'orr"r aqr Briev) 31$;F.jqq, r sz+
ai er* zs t'd Erg (rqsq tsEr"vr dqr f+deur) $fukq-d, rser d Erir zr *
siarh qeta ?rlrqar rr@ft qr$ +1 ,rg B aqr arsar.r 6r riql,rrd Etg tr ?iql-crd
rqla !-rF fta& aJtz I?,qr qr zO t r

qa 18, rqr{irrl ffi fu ertr{d liffsgltr* M tfizr z;.ffi d fiF qqfl 3rE{?
3{rq+ s'zqdra arur *q fuft-en srqftnd or B.qerE sm ddB f{aw t} aieaa t +Cl
6?rqr qr 16T t r we 3 fu 3fiqA anr enqdm * oGro *q fif],er erqeEt +i
:larEqd 6q i ersfr erqflre d Bmor eiqo qe-r* 6or w ta tr d fu +4
ftfum gqfirs s.hrd B{ar z o r e d srftnal gq qtd aru erzqara oJ u-{d
rrqii,orfd+rz o1 erd 6T:eqa B aqr Es r6tz BnqB :rqam t qf+d fu Eft.nr
ctlfirq o'r f},qerd 6-{a d q-qf{r.r Ed r< etzq d $afiE gs * qa{rftir 6}A ,rr 3i}:n
ir

anr 3rET Baio oo o)€ qsrE q€d afi ftrqr irur t
{6 fu, 3q}n rrgftsfd * dd o} e-6 gffiaa a) aqr * fts :nqd aru .ro

(rqw 6u., aqr fuiinor) sfdf+qar r g z+ rq arg (rqv"r Etartor aqr flciirur)
:rflFiqo rser t qErna] d sicafn *d i tu s-aia ati S.E ER-rm erqtirg
faqa 2 o r 6 * qrdq-dl d sla-dd fiEott !.Fd fbe ftaT ffi-cd or ;iaroE Rqr ot
rer Br dfuca * rq;r *a fifu-czn srqRrd o] ?ftsr ffi fu titt am wtr.5a
Sd=ffife d areqa i Eqad d& 6lFrT dr ?6r ? aqr arqftd qji 3rtc,fi-fi i-,rr
* ,1,'rrr on w ? r B-nd opl trqlos utt oa wruq 6l riafl-{ 6rft e}i zn ei?ln
t sm, qf, (n-W!T B.qrzq ae[ ld?ia"T) afi,,B-zrq r gz+ d emr :so uti crg 1uq,i-r
ti-ol"r aer fti:"r) g1i,G-+o rsar o1 ETzr sro * d6( urq effi or :qdo
{,2+ gd B@g"rrz Bfer on$ Er} ori B,-
(r) +e fu 3RqdrcT sl ziqtrq irism .is s" Pqr Bd

(z) q-6 fu d.iii,'d fAariT ersdrir si reo ft.go,oa q q d€I sra gftard^idea
d@rcr qalkr i Eitifua ar *i r

(o) qe fu sTrrrdtd * ga, * ro ?16 riqTcrr uTra{ ilff fi-qr oir rrs-or qq tro; 16
srB 6atr 63 i riqrdrd o1 sffifd trd ds EBen :rqFTE ltiua Bq;1 2 0 I 6

siaofu gltrorz qEa 6 6{ ft-{Tr BrdT ts oqr FcT Eri org rq,Tor Erci+r fu r,o
+d trfuanr 3Tqftrd A ftiqd fu B.EE u-qr,lrd.ft g<tflt uri :rtirEa
trT{E!* d aTqff * :rqtQrd 6r Euera gtrf}ra a& oz Erqr ormr t

Fq{T rq}n firle 6r qrmd gBfitro fuqr qti srqen o}d arlr fua * ft.o<
u'a (ngv Eopur 6* Behor) ofi'B-+a r sz+ +1 Er{ 4r c-ii Trg (rqcor ft-arwr oqr

, 
6dRT: -_ 3 -

I
6

7
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(a)

fti,m) sfuE+a rsar o1 s'rrr sz d si.Ftd tenf;-fi 6tfdr$ 01 urdi firrrdi -rflErr$
fucd ri?rf,d Ag H'dT? eH d on r sruol drft

Eqqr Ss q{ of qra$ i&d of qd 
r

ataqlql r{Y'rr B?iqq ql-d si eji{ rt

ol (srz.erz don)(-

qftrftlt ,-
el-ftq 3{ftr6Tt

r. srqttr{ qqt{qlT @d), qq. r{S!T fAzialr E}'d, aiqrd ai ai-r qr+d ikor
z. srqlddz q'sfu{"r (fift), a.q. r{goT EEiTET +d, h\qrd t* sfu q.mrei }i&o r

e. od-es, orql6-q 6+€{ tri B-er e"B]fnarff, B-dT- -drf?r-fi !i s}r qrarel
t'ta ;

+.gs fttser ud anzrp qFrcTt, rdriir -J a+ 3iE l1far4 ifia oz drn t ft;
qqqr fuan o1 snq& flarpT anr r<o d*qa Ereifto oz, tr1 ir* zEttlqdi $
g$ tErqfmq dr qnd f+qT ETi

s.3rgffi arr qftr-6 Erra, isrf&{r{ 61 3fu :xrdq }Ba +z ds B fb ry-cr r.rr
:nqara +1 Effi srRffi q €qr o] a-tom ss,'rq * E-dE+ oz, d id 6rffi
* glr orqtrq +1 qfoo E -+r urt r

6. :rdTs!i$6, a.q. arailq ft-g.d ft-dr"r * ft, GA *ffo), }.:r;lt qr, :a.inat
aiFr I qnr, .qrFdq{ o1 3fu q"aT.f. ifua or &lq t B eqqT r*r enqmo sit _

!-<d A"gd riqhr d6TEr sand i ftr+ed mz, o1 id orffi r] ez{ orzrieiq o,t

@a E;er oid r

z. ftoYJ offi I L

C.!1tr DrtunloD FoTCTE Blt NoTCCA Cofs.n(
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Central Pollution Control Board

Online Continuous Emission Monitoring System Report 'xr7z,
clfb

Report Type: Single lndustry Single
Station Reporl

Category: Biomedical Waste lncinerator

M\s. Vns
Solution

Stack_lncinera
tor

05-Ju12024
00:00

05-Jul2024
23:59

Averaoe/Meant5 mrnutes

Plot No. 16
GAA,

Malanpur
Ghirongi
Notilied

lndustrialArea,
, Bhind -

477117, OISJ :

Bhind.
Malanpur,
Madhya
Pradesh-
477177

Plvl, Sec.
Temp, CO,
PRIMARY

TEMPERATU
RE, CO2

Alert Thresholds

Stack_lncinerator

Stack_lncinerator

Stack lncinerator

PM

Sec. Temp

PRIMARY TEMPERATURE

N/A

N/A

N/A

50 mg/Nm?

1050 ?c
800 ?c

C hart

5

4

3

2

1

U
3-
t!
d
f,F
&t!
o-

=uJF
d.

E
a
o-

50

Eooz
beo
tr

5zo
U

10

o:-
o
E
oF
.J
AJ

1000

750

500

250

800

700

600

s00

400

300

200

100

35

30

25

20

15

10

5

rt

s
No
U

;-
Ez
ol
5
E
o-

08:00 10:00 12;00 14:00
Date

16:00 18:00 20:00

+ PM (mg/Nm3) -a- PRIMARY TEMPERATURE ('C) CO (mg/Nm3) Sec. Temp ("Cl * CO2 l./.1

Report Oata

05-Ju12024
08:15:00:000

05-Ju12024
08:30:00:000

05-Jul-2024 08:

53.8

58.9

58.5

37 .3

37.9

6l .1

288.2

599.7

136.7

614.3

4.6

5.3

4.536.9

R..ooid .r eG c@@6'c 6 01 1.a31

579.8

Stato: Madhya Pradesh

lndustry Address Monitoring
Station Paramelers Period From Period To Averaging

lnterval
Aggregation

Station Parameter Min Max

I--

Datetime PM (mg/Nm')
PRIMARY

TEMPERATURE
fc)

CO (mg/Nm') Sec. Temp ('C) co2 (y.l

Annexure-C17
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45:00:000

05-Jul-2024
09:15:00:000

05-Ju12024
09:30:00:000

05-Jul-2024
09:45:00:000

05-Jul-2024
10:00:00:000

05-Jul2o24
10:15:00:000

05-JuF2024
10:30:00:000

05-Jul-2024
10;45:00:000

05-Jul-2024
1 'l:00:00:000

05-Jul-2024
11:15:00:000

05-Ju12024
1 1:30:00:000

05-Ju12024
11:45:00:000

05-Jul-2024
'12:00:00:000

05-Ju12024
12:15:00:000

05-Jui-2024
12:30:00:000

05-Ju12024
12:45:00:000

05-Jul-2024
13:00:00:000

05-Ju12024
13:'15:00:000

05-JuF2024
13:30:00:000

05-Ju12024
'14:30:00:000

05-Ju12024
14:45:00:000

05-Ju12024
15:00:00:000

05-Jul-2024
15:'15:00:000

05-Jul-2024
15:30:00:000

05-Jul-2024
15:45:00:000

05-Ju12024
16:00:00:000

OrJul-2024
16:15:00;000

Os-Jul2o24
16:30:00:000

05-Ju12024
16:45:00:000

37.0

37.0

37.0

38.2

Jtr. J

39.'l

36.4

37.4

40.6

36.8

36.8

35.9

37 .1

35.6

37 .4

37.9

36.2

37.0

35.7

35.6

38.7

38.1

39.1

36.5

36.5

38.0

38.1

759.8

774.6

7 58.5

785.3

802.6

77 5.6

81 6.6

835.2

811.4

807.3

812.1

811.0

807 .4

810.3

808.0

808.s

808.1

810.7

799.5

740.2

6'12.6

455.0

31'1.0

214.4

212.3

215.2

213.5

213.1

56.3

55.8

57 .4

57.5

55.0

54.0

58.2

49.3

52.9

53.6

56.4

54.2

56.1

58.6

53.6

56.3

50.9

58.6

59.1

53.8

50.6

53.8

57.9

54.7

53.4

757.5

794.0

777.6

781.4

808.3

780.1

795.8

't01 3.5

991.0

1009.2

1007.1

'1009.2

1007.8

1012.5

1012.1

1010.7

1012.1

1010.0

987 .7

933.9

809.5

642.5

4 33.3

319.6

320.8

316.6

318.7

5.3

5.0

5.0

5.0

5.3

4.9

5.1

4.9

4.9

4.7

5.4

4.7

4.8

4.2

4.4

4.9

5.0

4.6

4.2

5.1

5.0

R.pod g.n66r.d l.om (htrpr/cp.bddm! ni. in) Rospond al @ms.cpcb@nlc n 01 1-43102295 or43102300

318.6

Datetime PM (mg/Nm')
PRIMARY

TEMPERATURE
rc)

CO (mg/Nm.) Sec. Temp ('C) co2l%,t
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O5-Jul2O24
'17:00:00:000

05-Ju12024
'17:15:00:000

05-Ju12024
17:30:00:000

05-Jul-2O24
18:00:00:000

05-Jul2124
18:15:00:000

O5-Ju12024
18:30:00:000

05-Ju12024
19:30:00:000

0SJul-2024
'19:45:00:000

05iul2l24
20:00:00:000

05-Ju12024
20:'15:00:000

05-Ju12024
20:30:00:000

05-Jul2024
20:45:00:000

38.9

36.4

36.9

36.9

37 .2

38.1

39.1

39.0

37 .O

39.8

36.0

39.3

217 .1

213.8

212.8

212.1

210.3

213.7

212.5

2',12.7

214.1

214.1

215.2

54.6

56.0

53.9

55.8

56.7

57.9

54.4

53.6

52.1

317.7

319.9

317 .3

31 9.4

31 8.5

31 9.0

319.0

317.6

320.6

316.3

318.6

320.3

4.5

4.9

5.2

5.0

5.6

4.8

5.0

4.8

4.5

5.0

g6n.6r.d lrom (htrp://cp.bndG.ntc.in) .r .oc.cpcb@.rc.in 011-a3J 02296 or 431o23oo

Datetime PM (m9/Nmr)
PRIMARY

TEMPERATURE
fc)

CO (mg/Nm3) Sec. Temp ('C) co2 (%l
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NOTARY App. By Central Govt. Inda 

ATTESTED 
RAVINDRA NAYAK 

NOTARY 
GWALIOR (M.P.) 

qE A MADHYA PRADESH 

NOTARY 
Apo. By 

Central. Guvt. 
,ltla 

1. 

KiORA 

2. 

(M.P.) spectively. 

9-DEC 2023 

-NGI INDIA 

INDIA NON JUDICIAL 

3. 

Terms and Conditions for Alternative Arrangement for Treatment & Disposal (T&D) of BIO MEDICAL WASTE" (BMW)" Between (1st Party) M/s J.K. MEDICAL WASTE MANAGEMENT SYSTEM- Plant Add 55/5 G Godhan Tehsil Chanderi, Distt Ashoknagar (M.P.) H.0. Add 208 Vaibhav, F- Block, Surendra Place Bhopal (M.P.) 

Terms & Conditions : 

Rs. 100 
ONE 

HUNDRED RUPEES 

(2nd Party) M/s VNS SOLUTION 16,GAA MALANPUR DISTT BHIND (M.P.).Rules 1998,2000,2003 & 2016 Both Parties being Authorized Agencies by M.P. Pol lution Control Board for Operating a Common Bio-Medical Waste Treatment Facility 

AGREEMENT FOR PROVIDING ALTERNATIVE ARRANGEMENT FOR TREATMENT & DISPOSAL OF BI0-MEDICAL WASTE 

ATTESTED 

AND 

CB 798228 

That in the event of any breakdown, maintenance, temporary shutdown or in the A EC 20/event resulting on No Operation of any Machinery of the Common Bio-Medical Waste Treatment Facility (CBWTF) of either Party. This alternative arrangement can be used for benefit of both parties and compliance of the relevant rules. 

That there is mutual agreement between 1st Party & 2nd Party for T&D of Segregated BMW and Alternative on payment basis. 

That the rates for T&D shall be Rs 20.00 (Twenty Rupees) per Kg Transportation will be done by the party who wants to get their BMW treated under this arrangement that the rate is mutually acceptable by both parities for the benefit for the benefit of both the parties. 

Annexure-C18
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VIN 

4 

Ind'a 

5 

6 

7. 

8 

GWALIOR (M.P.) 

That BMW should be handed over in properly packed,sealed labeled Property 

segregated in color coded non chlorinated poly begs as per BMW Rules and delivered at 

CBWTS for Final Disposal. 

ATTESTED 

That about 500 kgs/day of BMW shall be sent to the other party for T&D. 

RAVINDRA' NAÝAK 
NOTARY 

That the party carrying out T&D of other party's BMW Shall provide a certificate of 

treatment & disposal of BIO Medical Waste through its CBWTE 

That 24 hours prior written information will have no be given by the party who wishes 

to get its BMW Treated & Disp0sed 

Off Through the other party so that proper and prior arrangements can be made by 

the service Provider Party. 

ACCEPTED BY: 

Ms JK. Medical Waste Management System 

NOTA Q1YMestcal Waste 
Central oYdNSIeAQ15 

Fpp. Maradement System 

" 9 DEC 2023 

Party 1 

DisttAshok Nagar (M.P)H.O. 208 Vaibhav 

F Block Surendra Place Bhopal (M.P.) 

PlantAdd:55/5 G Godhan, Tehsil Chanderi 

Dated: 09-12-2023 

ACCEPTED BY 

Party 2 

VNS SOLUTION 

16,GAA MALANPUR DISTT 

BHIND (M.P.). 

VNS SOLWTION 

Seal & Signature 

Dated: 09-12-2023 

DROPRIETCnE 
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